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Order of the Tr.  

Present : Hon'b16 Sri K.V.Prahladan, 
Administrative Member. 

Heard Mr. M. Chanda, learned 

counsel for the applicants and also 

Mr. A.K. Chaudhuri, learned Addl. 

C.G.S.C* for the respondents.. 

Issue notice to show cause as 

to why the application shall not be 
admit ted. 

List on 10.6.2005 for admission. 

Pendency of this application 

shall not be a bar for the respond-

ents to consider absorption of the 

applicants. 

Member (A) 

At the request of Mr.M. =Chanda 

learned counsel for the applicant 

case is adjourned to 28.8.05. 

Member 	 Vice-Chairman 

24.5.2005 
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No.115 of 2005 in the next avab1e 
Division Bench, 

:JA 
Vjce-Chja 

• Nv.4 ,,e
-C--. 

cLJ27  çjr v QA 

	

vI'4 	35i- 

• 	( . 	

:. 

I 

 

cc 

4) 	Eti Axj5LA-V- 

2ne VD 	4': 
- 

L CJ- 

 

Noice cL'4 

04" 

'S 	

• 	• - 	 - 	 - 

	

. 	 . 



*.& 4 	 0 

:r1c-.lJ . 

Of fice Note 
Tunal.S 

?ost beföte tlaê next Divi(J3iOfl! 

lench. 

Zber Vice-Chairman 

9-. 	i 	mb 

6 	 21.3.2007 Heard learned counsel for the 

Order passed, kept in separate 
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]7 Mr.M.Chaflda learned cose1 for the 

.! app1icantsubIIts that r(allWO ces 

1 (0.A.NO.114 and 1150± 2005) are connec- 

ted and these matters to be heard 

Itogether. The RespondentS No.1 & 2 have 

filed their written statement. The 

ReSpOfldefltN0.11 hSe filed the written 

stateineflt.. 	. 	. 
post the matter before the net 

i available  tivisiofl Bench. 
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The O.A. is disposed of in terms of 

order. No costs. 
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Whether their Lordships wish to see the fai 
of the Judgment? 

Vice 

k/s/No 

er (A) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.114/05, 115/05 &238/05 

DATE OF DECISION: 21.03.2007 

Lendi Chatung & Others. 
..........................................................Applicant/s •  

Mr.M.Chanda 
.................................................Advocate for the 

Applicant/s 

- Versus - 
U.O.I & Others 
................................................ 	.............................. Respondent/s 

Mr,G.Baishya, Sr,C,G,S,C. & Mr,A.Buzarbaruah, Govt. Advocate, A,P. 
....................................................Advocate for the 

Respondents 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

THE HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 	NO 
to see the Judgment? 

Whether to be referred to the Reporter or not? /;es/No 

Whether to be forwarded for including in the Digest Being complied 
at Jodhpur Bench & other Benches ? 	 /No 

rk 
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CENTRAL ADMINISTRATIVE TR1BUAL 
GUWAHATI BENCH 

Original Application Nos. 114/2005, 115/2005 & 238/2005 

Date of Order This, the 21st day of Marci 2007 

THE HON'BLE SHRI K.V. SACHIDANANDAN, VICICHAIRMAN 

THE HON'BLE SHRI TARSEM LAL, ADMINISTRATWE MEMBER 

Leudi Chatung 
S/o Late Lendi Sala 
0/0 the Executive Engineer, Along Electrical Diviion 
Department of Power, Along. 

Tonkeswar Borah 
S/ o Late Golap Chandra Borah 
0 / o the Executive Engineer 
Tezu Public Works Division. 

Sanchayan Kuinar Dam 
S/o Late Subodh Kuinar Dam 
0/0 the Executive Engineer 
Seppa Electrical Division. 

Love Rao 
S/o Luxmi Rao 
0/o the Executive Engineei 
Hydro Power Development Department. 

Jummi Kamum 
S/o Sri T. Kamuin 
Inigation & Flood Control Department. 
Daporijo Division, Upper Subansiri 
Daporijo. 

Dilip Kumar Dey 
0/o the Executive Engineer 
Public Works Department, Boleng 
East Siang District. 

Tashi Namgey 
0/0 the Executive Engineer 
P.W.D. Division Sepa 
East Kameng District, Seppa. 

Lath Bhusan Karinakar 
S/oLate K.M.Kannakar 
P.W.D. Division, Dumporijo 
Upper Subansiri District. 

Applicants in O.A. No.114/2006 
1. 	Shri L.Appàl Swami 

S/o Late L.A. Naidu 
Presently working as Divisional Accountant 
0/0 the Executive Engineer 
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PHE & Water Supply Division, Khunsa 
Dist:- Tirap, Arunachal Pradesh, 

M.V.Kartikeyan Nair 
S/o K. P.V.Nair 
Working as Divisional Accountant 
0/0 the Executive Engineer 
Kalaktang P.W.Division 
Dist West Kamen, Arunachal Pradesh. 

Shri Santanu Ghosh 
• 	 S 1  o Late S. R. Ghosh 

Working as Divisional Accountant 
• 	0/o the Executive Engineer 

RWD, Yingkiong, Upper Siang 
Arunachal Pradesh. 

Applicants in 0,A.115/2005 
1. 	Shri Pradip Kumar Paul 

Sb o Late Paresh Chandra Paul 
Divisional Accountant 
0/0 the Executive Engineer 
Imgation and Flood Control, Resource Division 
Panchaniukh, P.0: Agartala 
West Tripura - 799 003. 

Applicant in O.A. No.238/2005 

By Advocates S/Shri M.Chanda, S.Nath & G. N. Chakraborty. 

- Versus - 

Union of India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg, New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong - 793 003, 

The State of Arunachal Pradesh 
Represented by the Secretaiy to thee 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
ltanagar-791 111. 

The Chief Engineer (T&D) 
Department of Power 
Government of Anmachal Pradesh 

- Itanagar. 

The Chief Engineer, Public Works Department 
Government of Arunachal Pradesh 
Itanagar. 
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The Chief Engineer 
Public Health Engineering Department 
Government of Anmachal Pradesh 
Itanagar. 	 -. 

The Chief Engineer, Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, IFCD 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
Hydro Power Development Department 
Itanagar. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh, 
Naharlagun -791 110. 

Respondents inO.A. Nos..11412005 & 115/2005 
Union of india 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
• 	 Arünachal Pradesh, Meghalaya, Mizoram etc. 

Shillóng - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the, 
Government. of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar-791 111. 

5, 	The Chief Engineer, l&FCD 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, I&FCD 
Government of Tripura 
Agartala. 

The Chief Engineer 
PWD (R&B), Agartala 
Tripura. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun -791 110. 

Respondents in O.A. No.23812005 

By k4r.G.Baishya. sr.c.G.s.c. & Mr.A.Buzarbaruah, Govt. Advocate 
state of Arunacha]. pradesh, 
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ORDER(ORAL) 

SACHIDANANDAN, K.V.(VC.): 

There are 8 Applicants in O.A. 114/2005, 3 in 

O.A.11512006 and one in O.A.238/2006. All the cases are taken up 

together since reliefs sought for are common All the Applicants are 

regular employee of the PWD of Arunachal Pradesh and are presently 

working as Divisional Accountant under the different units of PWD on 

deputation basis under the administrative control of Respondent No.2. 

It was further contended that as it was under active consideration of 

the Government of Arunacha) Pradesh to take over the cadre of 

Divisional Accountants/Divisional Accounts Officers totaling 91 (Ninety 

One) posts from the existing combined cadre being controlled by the 

Respondent No.2 and now the Respondent N9.3 had decided to take 

over the said cadre and place thus under the direct control of the 

Respondent No.11 with immediate effect. However, orders of 

repatriation have been passed when they were anticipating their 

regular absorption in the higher pay scale, cadre, rank and status even 

though the resultant vacancies were going to be filled up by bringing 

other persons on deputation. Hence these Original Applications 

(O.A. 114 & 115 of 2005) seeking the following similar main reliefs: - 

"8.1 The applicants are entitled to consideration of 
their cases for permanent absorptions/ 
continuation as Divisional Accountant in the 
light of the decision contained in the letter 
dated 28.03.2005, 

8.2 The respondents are liable to consider the 
cases of the applicants for permanent 
absorptionsfcontinuation as Divisiona 
Accountant in the light of the decision 
contained in the letter dated 28.03. 2005 and 
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any action to repatrtate the applicants prior to 
such consideration is arbitrary, unfair and bad 
in law. 

in O.A. No.238/2005 the sole Applicant has sought the following main 

reliefs: - 

"8.1 The applicant is entitled to consideration of his 
case for permanent absorptions/continuation 
as Divisional Account in the light of the 
decision contained in the letter dated 
28.03.2005, dated 15.07.2005 as well as letter 
dated nfl July' 2005. 

8.2 The respondents are liable to consider the case 
of the applicant for permanent absorptions/ 
continuation as Divisional Accountant in the 
light of the decision contained in the letter 
dated 28.03.2005, dated 15.07.2005 as well as 

V 

	

	
letter dated July' 2005 and any action to 
repatriate the applicant prior to such 

V 

	

	consideration is arbitrary, unfair and bad in 
law." 

2. 	Respondents have fIled their written statements. 

Applicants also submitted additional affidavits in the cases. We have 

heard Mr.M.Chanda, learned counsel for the Applicants and Mr. 

Buzarbaruah, learned counsel for the Government of Arunachal 

Pradesh. Paragraph 5 of the written statement filed by the Respondent 

No.11, which is relevant for this cases, is reproduced herein below: - 

11 5. 	............................ . 	the 	State 	of 	Arunachal 
Pradesh through its Principal Secretary 
(Finance) Government of Arunach& Pradesh 
has formulated a scheme for taking over the 
Administrative control of the cadres of Senior 
DAO/DAO Grade-I/DAO Grade-Il and tA of 
working 	divisions 	alleging 	to 
PH E/RWD/WCD/PWD/Power Department of 
Arunachal Pradesh from the control of 
Accountant General (A&E) Meghalaya, V 

Arunachal Pradesh, etc. Shillong. The said 
scheme has V  been sent to the Accountant 
General (A&E) Meghalaya, Arunachal Pradesh 
etc Shillong for taking over of the 



administrative control of the cadre of Divisional 
Accountant from the later vide office letter 
dated 30.7.2005. This has been done in 
consonance to cabinet decision taken on 
28.11.2001." 

When the matter came up for hearing, learned counsel for 

the Applicants Mr.M.Chanda submits that there are developments in 

these cases and the Government of Arunachal Pradesh have proposed 

a scheme for taking entire Accounts set up from the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh, etc. Shillong and the 

proposal is under active consideration, but final approval is awaited. 

He further submitted that considering the development took place in 

all these matters Applicants will be satisfied if they are permitted to 

submit comprehensive representation with a direction to the concerned 

Respondents to consider and dispose of the same and take a decision 

within a time frame. Counsel for the Respondents has no objection in 

adopting such course of action. 

Accordingly, we direct the Applicants to make individual 

comprehensive representations before the concerned Respondents 

forthwith and on receipt of such representations, the said Respondents 

shall consider and dispose of the same and take a decision thereon 

within a time frame of three months thereafter. 

Al) the O.A.s are disposed of accordingly. No order as to 

costs. 

/BB/ 

NCO 
(TARSEM LAL) 

ADMINISTRATIVE MEMBER 
(K.V. SACHIDANAN DAN) 

VICE CHAIRMth 

[1 



TOE ARUNACHAL P1LkDESH 
WORKS DEPARTMEIT. 

Office of he ChiiefEngineer, 
E/Zone, I 1WD,AP. itanagar, 
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To 

Registrar, 	 . 	

.. 	 . 

Central Administrative Tribunal,. 	. 	. 
GuwahaLBench, 
Guwalfati. 	 . 	. 	 . 

Sub:- Regarding Repatriated Divisional Accountant. 	 . . 

Ref:- Your original application No.1 14120051824 dtd. 26/5/(5. 	 . 

Sir 	 . 

While referring your letter tinder reference it is. to apprise you that in Arunachal 
Pradesh.Public Work Department there are two wings (f Chief Engineer, viz. Chief 
Engineer, (Easter Zone) and Chief Engineer,( Western Zone). The subject matter is 
dealt by Chief Engineer,( Western Zone). 

- 	- 	 • 	 . 	 - 	 . 	
. 

Since the repatriation has been initiated by the Accountant Gneral Shillongso the decision 
of retaintion as Divisional Accountant in the department flest upon Accountan General, 
Shillong only. 

On the back ground of above illustration I am directed to n quest you to take up the issue 
with the Accountant Genera.! , Shillong who is the authority to review. 

Further, in future to make any correspondence with the depan-nent may please be made with 
the Office of the Chief Engineer,( Western Zone), PWD AP, Itanagar.. Pi 791111, 
Arunachal Pradesh. 

(NadaTaming), 
,Aaministrative Officer, 	. 	. . ... 
Eastern Zone, PWD, AP, 
Itanagar. 	 ' 
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IN THE CENT 

GUWAHATI BENCH: GUWAHATI 

O.A. No. 	I 	12005 

Ltndi Chaung & Ors. 

Union of India & Ors. 

LIST OF DATES AN) SYNOPSIS OF THE APPLICATION 

11.011999- Applicant No. I was selected and appointed as ]Divismai Accountant on 

deputation basis under the Respondent No. 2, and-sentiy working in the 

orric.e or the ixecrnive fngineer tI- 4, Along I-iectnca! Iiw1son )1\'lSlon 

of Power, Along. 

22.01.1997- Applicant No. 2 was selected and appointed as Divisional Accountant on 

deputation basis, he is presenti working as Divisional Accountant in the 

office of the Executive Engineer, PWD, Teru. 

27.01.1997- Applicant No. 3 was selected and appointed as Divisional Accountant on 

deputation basis and presently working in the offlce of the Executive 

Engineer (Electrical). Seppa. 

10.03.1999- Applicant No. 4 was selected and appointed as Divisional Accountant on 

deputation basis and now working in the hydra Power Development 

Department, Along. 

24.07.1998- Applicant No. 5 was selected and appointed as Dnsonal Accountant on 

deputatjon basis and now working in the office of the Executive Engineer, 

wC Department uaponJo(A.P). 

05.04.1999- Applicant No. 6 was selected and appointed as Divisional Accountant on 

deputation basis and now working in the office of the Executive Engineer, 
PWD Boleng. 

24.07. 199- Aoplicant No. 7 was selected and appointed as Divisional Accountant on 

deputation basis and was pasted in. the office of the Executive Engineer, 

PWD, Seppa Division. 



10.03,1999- Applicant No. 8 was selected and appointed as Divisional Accountant on 

deputation basis and posted in the office of the Executive Engineer, PWD 

Division, Dumporijo. 

12.0 1.2000- The_Director of Accounts & Treasunes. Govt. of Arunachal Pradesh had 

informed the Respondent No.2 that the Govt. of Arunachal Pradesh is 

under active consideration to take over the cadre of Divisional Accounts! 

Divisional Accounts Officer. (Annexure- 1) 

01.02.2005- Applicants approached the Hon'ble Gauhati High Court for setting aside 

the orders of repatriation as well as for issuance of a direction upon the 

resnondents to permanently absorb the applicants in the post of Divisional 

Accountant in consideration of the long period of services rendered. The 

/and

on'ble High Court dismissed the writ petitions 'ide common judgment 

 Order dated 0L02.05, (Annexure-2) 

28.03.2005- Rest ondent No. 2 has issued a letter to the Respondent No. 4, in response 

to his letter dated 24.03.05, wherein it has been intimated the confirmation 

of the Headquarters i.e. Respondent No. 1 on the matter of extension of 

deputation period of 31 Divisional Accountants (irciuding the present 

appli(;ants). It has also been communicated therein that for the present and 

in view of the developments, the jud ent of the High Court in respect of 

the 12 Divisional Accon ntants (including the present applicants) is not 

being implemented. 

The applicants reasonably apprehend that they may be ousted at 

any point of time without being considered for absorption in the light of 

the decision communicated through the letter dated 28.03.05. 

Hence the present Orinai Application before this Hon'ble 

Tribunal. 

PRAYERS 

Under the facts and circumstances stated above, the applicants humbly pray that 

Your Lordships be pleased to admit this application, call for the records of the 

case and issue notice to the respondents to show cause as to why the relief(s) 

sought for in this application shall not be granted and on perusal of the records 



and after heaiing the parties on the cause or causes that may be shown, be pleased 

to grant the following relief(s) upon making the following declarations: 

The applicants are entitled to consideration of their cases for pennanent 

absorptions! continuation as Di'isionaj Accountant in the light of the decision 

contained in the letter dated 28.03.2005. 

The respondents are liable to consider the cases of the applicants for permanent 

absorptionsicontinuation as Di"isional Accountant in the light of the decision 

contained in the letter dated 28.03.2005 and any action to repatiiate the applicants 

prior to such consideration is arbitrary, unfair and bad in law. 

Cost of the application. 

Any other ielief(s) to which the applicants are entitled as deemed fi and proper 

by the Hon'hle Tribunal. 

Interim order urayed for. 

During pendency of this application, the applicants pray,  for following interim relief(s): 	 . 

That the Hon'ble Tribunal be pleased to observe that the pendency of this 

application shall not be a bar for the respondents to extend the relief (s) prayed 

for, to the applicants and accordingly, the respondents be restrained from 

repatriating the applicants without considerinQ their cascs for permanent 

absorptjons/contjnuatjon as Divisional Accountant in the light of the decision 
contained in the letter dated 28.012005. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	0. A. No 	I ) 	/2005 

Lendi Chatung & Ors. 	 AppLicants. 

- Versus - 

Union of India &. Others: 
	 Respondents. 

INDEX 

SL. No. Annexure 	11 	 Particulars Page No. 	I 

01. 

02. 

---- 	1 Application 

---- 	\ierfficatjon  

1-14 

03. 1 	Copy of leer dated 12.01.2000. 6 - 	 I 

04. 2 	Copy Judnent and order ,  dated 01.02.05. 1 

05. 3 	Copyofletterdated28.03.05. 

Filed by 

Date 	 Advocate. 

/ 



IN THE CENTRAL ADMINISI' TILITE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A No 	( t cl 12005 

BETWEEN 

Lendi Chatung 

5/0 Late Lendi Sala 

O/o The Executive Engineer, Along Electrical Division 

Department of Power. Along 

Torikeswar Borah 

5/0 Late Golap Chandra Borah 

O/o The Executive Engineer, 

Tezu Public Works Division 

3, 	Sanchayan Kuniar Dam 

S/o Late Subodh K'urnar Darn 

O/o The Executive Engineer 

Seppa Electrical Division 

Love Rao 

3/0 Luxnii Rao 

O/o The. Executive Engineer 

Hydro Power Development Department 

Jwainii Karnurn 

5,/u Sri T. Kamum 

Irrigation & Flood Control Department, Daporijo Division 

Upper Subansiri, Daporijo. 

Dilip Kumar Dey 

MO 
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O/o The Executive Enginer 

• 

	

	Public Works Division, Boleng 

East Slang District. 

Tashi Namgey 

O/o The Executive Engineer 

P.W.D Division Sepa 

• 	East Karneng District, Seppa. 

Lani Bhusan Karmakar 

S/o Late K.M Karmakar. 

P.W.D Division, Dwnporijo 

Upper Subansiri District. 	
Applicants. 

AND- 

Union o. India, 

Througt the Comptroller & Auditor General of India, 

10 Bahadur Shah Zafar Marg, New Delhi. 

The Accountant General (A&.E) 

Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong 793003. 

The State of Arunach&l Pradesh, 

Represented by the Secretary to the 

Government of Arunachal Pradesh, 
Department of Power, Itanagar. 

The Comniissioner, Fthane Department 
Government of Arunachal Pradesh, 
Itanagar / 

The Chief Engineer (T&D) 

S 	 S 



Department of Power, Government of Arunachal Pradesh 

Itanagar 

3 

(V 

The Chief Engineer, Public Works Department 

Government of Arunachal Pradesh, 

Itanagar 

The Chief Engineer. 

Public Health Engineering Depariinent 

Govt. of Arunachal Pradesh. 

Itanagar. 

The Chief Engineer, Rural Works Department 

Government of Artmachal. Pradesh, 

itanagar 

The Chief EngineeL JFCD 

Government of Arunachal Pradesh, 

Itanagar. 

The Chief Engineei 

Hydro Power Development Department, Itanagar. 

The Director of Accounts & Treasuries, 

Government of Arunachal. Pradesh, 

Naharlagun-7911 10. 
Respondents 

DETAILS OF THE APPLiCATION 
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Particulars of order(s) against which this application is made: 

This application is made praying for a direction upon the respondents, 

more particularly on the respondents No. 1 &. 2 for consideration of 

absorption of the applicants as regular Divisional Accountant under the 

administrative control of the rcstondent No. 2 in the li°ht of the decision 

contained in D.O letter dated 28.03.2005 issued by,  the respondent No. 2 

addressed to respondent No. 4 and also for a further direction upon the 

respondents to allow the applicants to continue to work as Divisional 

Accountant with the present status till the process of absorption is 

completed. 

jurisdiction of the Tribunal. 

The applicants declare that the subject matter of this application is well 

within the jurisdiction of this Hon'Me Tribunal. 

Limitation. 

The applicants further declare that this application is filed within the 

limitation prescribed under section-21 of the Administrative Tribunals 

- 	Act, 1985, 

Facts of the case. 

4.1 	The applicants are citizens of India and as such they are entitled to all the 

rights and privileges granted by the constitution of India. All the 

applicants are working as Divisional Accountant under the administrative 

control of the respondent no. 2 on deputation basis and they are posted in 

different Division Offices of the Executive Engineers in the State of 

Arunachal Pradesh as indicated in the cause title. 

A. 	While working as U.D.0 in the office of the Executive Engineer (Electrical) 

Ziro Electrical Division, Department of Power, the applicant rio. 1 was 

-i 
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selected and appointed on 11.03.1999 as Divisional Accountant on 

deputation basis under the respondent no. 2. The aforesaid selection was 

pursuant to a circular No. DA. Cell/2-49/97-98/ Vol. 11/ 245 dated 

20.01.1998 issued by the respondent no. 2 inviting applications for 

recruitment of Divisional Accountant on deputation basis. After selection 

of the applicant no. 1, he was posted in the office of the Executive 
mL 

Engineer (E'), Along Electrical Division Department of Power, Along. 

The applicant No. 2 is a regular empioyee of the P.W. Department of State 

of Arunachal Pradesh. He was also similarly selected, as Divisional 

Accountant on deputation basis on 22.01.1997 vides order No. E.0 No. DA 

Cell/212 dated 22.01.1997 he is still working as Divisional accountant in 

the office of the Executive Engineer, PW1, Tezu. 

The applicani no. 3 is a regular employee of the State of Arunachal 

Pradesh in the PW Department; While he was working as U.D.0 in l'W 

Department, he was selected and appointed as Divisional Accountant and 

was posted in the office of the Executive Engineer (Electrical), Seppa. 

Department of Power vide order ED No.DA.Cell/215 dated 27.01.1997. 

The applicant no. 4 was a regular employee of the PW Department. While 

working as IDC, he was also selected and appointed as Divisional 

Accountant vides order-dated 10.03.1999 and was posted to Along Civil 

Power Division, now Hvdro Power Development Department, Along. 

The applicant no. 5 is also a regular U.D.0 under the Executhfe Engineer, 

PW Department, Basar. He was also selected and appointed as Divisional 

Accountant vides order E.0 No. DA. Cell /95 dated 24.07.1998 and was 

posted in the office of the Executive Engineer, IFC Department Daporijo 

(A.P). 

L 
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The applicant no.6 was a regular U.D.0 in the office of the Executive 

Engineer, PWD Yingkiong Division and after being found suitable, he was 

also selected and appointed as Divisional Accountant on deputation basis 
\Tide order No. E.O. NO. DA.Cell/248 dated 05.04.1999 and was posted in 

the office of the Executive Engineer, PWD Bolerg Division. 

The applicant no, 7 is a regular U.D.C. in the office of the Executive 

Engineer, PWD Borndila Division and he was selected and appointed, as 

Divisional Accountant vide order No. E.O. NO, DA CELL/95 dated 

24.7.1998 and was posted in the office of the Executive Engineer, PWD 

Seppa Division. 

The applicant no. 8 was a regular U.L).0 of the office of the Executive 

Engineer, PWD Division, Anini and he was selected and appointed vide 

order No. E.0 No. DA.Cefl/219 daled 10.03.1999 as Divisional Accounlant 

and posted to the office of the Executive Engineer, !'WD Division 
Dumporijo. 

	

4.2 	That the applicants pray permission to move this application jointly in a 

single application under Sec 4(5)(a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 as the reliefs sought for in this application by the 

applicants are common, therefore they pray for granting leave to approach 

the Hon'ble Tribunal by a corn on application, 

	

4.3 	All the applicants are still working as Divisional Accountant on 

deputation basis under the different offices of Works Department under  
the Executive Engineer of the respective Division and they are under the 

administrative control of the respondent no. 2. 

	

4.4 	lultially, there was a move on the part of the Respondent no. 3 to take over 

the entire accounts set up from the administrative control of the 

respondent no. 2 in the manner as the Government of Assarn had taken it 



over, which is evident from iet-tex hearing No. DA/TRY/15/99 dated 12th 

januarv'2000. In the said letter, the respondent no. 111 - while addressing 

the aforesaid letter to the respondent No. 2 - had contended that as it was 

under active consideration of the Government of Arunachal Pradesh to 

take over the cadre of Divisional Accountants/ Divisional Accounts 

Officers totaling 91 (Ninety One) posts from the existing combined cadre 

being controlled by the respondent No. 2 and now the respondent no. 3 

had decided to take over the said cadre and place thus under the direct 

control of the respondent no. 11 with immediate effect. 

It was further contended in the said letter that henceforth no fresh 

Divisional Accountants on deputation would he entertained however, 

cases of those who were presently on deputation and serving in the State 

would be examined for their future continuation even after completion of 

the term of deputation. Accordingly, the respondent No. 2 was requested 

to take necessary action so that the process of transfer of cadre alongwith 

the wilhin.g personnel could be completed immediately. 

The respondent no, ii also contended that that the formal 

notification in that regard was under issue and would be conurwnicated 

in due course. But unfortunately, after the aforesaid letter dated 12th 

januarv'20001  the State respondent did not take any further action for 

taking over the accounts cadre from the administrative control of 

respondent no. 2 rather, the respondent no. 3 was silent in all these years 

iegarding proposal of taking over the accounts cadre from the respondent 
No.2. 

A copy of the letter-dated 12.01:2000 is enclosed as Annexure -1. 

4.5 	In view of the categorical stand of the respondent no. 3 that the entire 

account set up would he taken over by them with an opportunity to the 

incumbents/applicants to opt for absorption in the new cadre, the 

JT 
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applicants anticipated their regular absorption in the higher pay-scale, 

cadre, rank and status. But unfortunately, the respondent no. 2 had issued 

orders repatriating the applicants even though the resultant vacancies 

were going to be filled up by bringing other persons on deputation. 

4.6 In the aforesaid drcumstancc, the action of the respondents amounted to 

replacing a person on deputation by another person on deputation and 

this was done notwithstanding the fact that the process of taking over the 

Accounts Cadre by the respondent no. 3 was under way. 

4.7 When the matter rested at that stage, the applicants submitted 

represenLàtions to the respondents seeking considera Lion of their 

fabsorption in the light of the decisions of the respondent no. 3 as 

(mentioned herein above and therefore, sought continuation as Divisional 

Accountant till the process of taking over was completed. 

	

4.8 	However, those representations being ignored by the respondents, the 

applicants had approached this Hon'ble Court as well as the Hon'ble 

Gauhati High Court seeking setting aside of the orders of repatriation as 

well as for issuance of a direction upon the respondents to permanently 

absorb the applicants in the posts of Divisional Accountant in 

consideration of the long period of service, rendered and consequent 

decision of the respondent no, 3 as indicated herein above. 

	

4.9 	The applicant nos. 5, 6, 7, and 8 had approached this Hon'hle Tribunal 

through Original Application Nos. 230 & 250 of 2001 and 120 & 129 of 

2002. However, the prayers in the said original applications being negated 

by this Hon'bl Tribunal, they had approached the Hon'ble Ganihati High 

Court in WP (C) Nos. 221 (A?), 409 (A?), 410 (AP) of 2002 and 256 of 2003. 

On the other hand, although the applicant nos. 1, 2, 3 & .4 being persons 

under the control of the respondent no. 2 ought to have approached this 

Hori'ble Tribunal at the first instance, however, they had directly 

Lt'v-~ 
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approached the Hon'hle Gauhaff High Court in WP (C) Nos. 729 (Ar), 820 

(AP) of 2001 and 112 (AP) of 2002 with similar prayer. 

4.10 The respective cases of the applicants along with other similar cases were 

taken up by the Hon'ble High Court together for hearing and after having 

heard the matters at lcngth,  the Hon'blc High Court came to the findings 

that (a) the order of putting an employee on deputation does confer upon 

him any right for permanent absorption, (b) the question of absorption of 

a person on deputation is dependant on the decisions of the lending and 

the borrowing departments, (c) the orde:rs of repatriation passed against 

the applicants after expiry of the term did not disdose any illegality or 

infirmity nor did those violate any statutory rule or regulation and 

therefore, (d) no fundamental right of the petitioners (applicants herein) 

was violated. 

4.11 in the aforesaid circumstance, the Hon'ble High Court did not find any 

merit in the prayers of the applicants and accordingly, dismissed the writ 

petitions vide Judgment & Order dated 01 .02.2005. 

A copy of the aforesaid Judgment & Order is annexed herewith as 

Annexure -2. 

4.12 It may be mentioned at this stage That still there are 19 (nineteen) cases 

pending before the Gauhati High Court where the simil..: question in 

respect of some other Divisional Accounts are involved. It may not be out 

of place to mention that in 9 (nine) cases, this Hon'ble Tribui.al had 

directed the respondents to consider the cases of the applicants therein for 

their permanent absorption. However, the Respondent No. 2 has 

preferred Writ Petitions against those Orders of this Hon'ble Tribunal 

before the High Court. The other 12 Writ Petitions have been ified by 

other Divisional, Accountants challenging the respective Orders of their 

j
repatriations and all these 19 cases are awaiting decision. 
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4.13 That consequent to passing of the aforesaid Judgment and Order dated 

01.02.2005 by the Cauliati. High Court; the Respondent No. 2 has now 

issued a letter-dated 28.03.2005 to the Respondent No. 4 in response to his 

D.O. letter No. DA CELL/1-8/Court Case/2000-2001/1909 dated 

24.03.2005 and thereby has intimated confirmation of the Headquarters i.e. 

Respondent No. 1 on the matter of extension of deputation period of all 31 

Divisional Accountants (including applicants herein). It has been 

communicated therein that for the present and in view of the 

developments1 the judgment of the High Court in respect of the 12 

Divisjonal Accountants (including applicants herein) is not being 

/implemented and the 19 Divisional Accountants might be requested to 

withdraw their respective cases from the Court consequent to which their 

continuity on deputation will be considered. It has, thus, demonstrated 

the willingness of Respondent No. 2 extend the period of deputation of all 

the 19 Divisional Accountants subject to withdrawal of their cases from 

Courts. It has also been communicated through the letter dated 28.03.2005 

that on the question of absorption of all thee 31 Divisional Accountants, 

the Headquarters has informed that modalities would be worked out and 

the persons on deputation may be communicated accordingly. 

A copy of aforesaid letter dated 28.03.2005 is annexed herewith aiid 

marked as Annexure-3. 

414 That the applicants state that not withstanding the aforesaid stand of the 

Respondent No. 2., steps are being taken to repatriate them to their parent 

cadre. Although the aforesaid letter of the Respondent No. 2 demonstrates 

a situation where the persons similarly situated like the present applicants 

would be considered for their continuation/permanent absorption as 

Divisional Accountants subject to withdrawal of Court cases, the cases of 

the present applicants are going to he ignored in an arbitrary and unfair 
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maimer. The applicants therefore, reasonably apprehend that they may 

be ousted at any point of time without being considered for absorption in 

the light of the decision communicated through the letter dated 

28.03.2005. 

4.15 That the applicants state that in view of the decision of the High Court as 

/ mentioned hereinabove, although they may have no absolute right of 

permanent absorption, still, they have a right to have their cases 

considered when the borrowing department decides to absorb the persons 

on deputation and the lending department agrees to such decision. In the 

present case, a consensus among the borrowing and lending department 

on the issue of absorption of Divisional Accountants being explicit in the 

letter dated 28.03.2005, a right of due consideration has accrued to the 

applicants to have their cases considered vis-à-vis other similarly situated 

\ persons for permanent ahsorptions. 

4.16 That in view of the facts and circumstances narrated above, the 

respondents are duty hound to also consider the cases of the present 

applicants not withstanding the declaration of law made by the High 

Court to the affect that rictht of absorition is not absolute rather the 

question of absorption of a person on deputation is dependant on the 

decisions of the lending and the borrowing departments. in the 

circumstances,, the Hon'ble Tribunal may be pleased to issu.e appropriate 

directions to the respondents to consider the cases of the applicants in the 

light of the decisions contained in the letter dated 28.03.2005. 

4.17 That the applicant is made bonafide and for the cause of justice. 

5. 	Grounds for relief(s) with legdi pnvisions. 

L.,j; ck,  a 
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5.1 	For that the applicant, being similarly sit-u.ated like the other 19 

Divisional Accountants, have a right of having their cases duly considered 

by the respondents for permanent absorption as Divisional Accountants. 

	

5.2 	For that the letter dated 28.03.05 demonstrates the willingness of 

Respondent No. 2 to extend the period of deputation of all the Divisional 

Accountants including 19 Divisional Accountants and also for their 

permanent absorption subject to withdrawal of their cases from Courts 	- 

and as such, such a decision creates a right in favour of the present 

applicants for due consideration of their cases. 

5.3 For that in view of the judgment of the High Court, the right of permanent 

absorption being dependent on the desire of the borrowing and lending 

departments and, in view of the consensus among the borrowing and 

lending department on the issue of absorption of Divisional Accountants 

which is explicit in the letter dated 28.03.2005, a right of due consideration 

has accrued to the applicants to have their cases for permanent 

absorptions considered vis-à-vis other similarly situated persons. 

	

'5.4 	For that the applicants being similarly situated to the other Divisional 

Accountants are entitled for it fair consideration of their cases by the 

respondents and a decision to consider the cases of others ignoring the 

cases of the present applicants is violative of Article 14 and 16 of the 

Constitution of India. 

5.5 	For that the action of the respondents in attempting repatriation of the 

applicants by going against the spirit of the decision as contained in the 

letter-dated 28.03.2005 is ex-facie iad in law, arbitrary and liable to he 

interfered with. 

5.6 For that the judgment of the High Court is a declaration with regard to the 

rights of the parties and does not any way debar the respondents from 

UA~7 
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considering the cases of the applicants for continuation/permanent 

absorption if the borrowing and lending departments so agree and 

therefore, the said judgment of the High Court cannot be used as a tool for 

not considering the cases of the applicants not withstanding the 

agreement reached in that regard by the concerned departments. 

5.7 For that in view of the matter, the action of the respondents in keeping the 
I 	applicants outside the zone of consideration and repatriating them to their 

parent cadre is arbitrary, discriminatory and liable to be declared ifiegal. 

Details of remedies exhausted. 

That the applicants state that they have exhausted all the remedies 

available to them and there is no other alternative and efficacious remedy 

than to ifie this application. 

X/1'atters not previously filed or pending with any other Court. 

The applicants further declare that they had previously filed application! 

Writ Petition before this Hon'ble Tribunal/High Court. However, those 

cases were disposed of by this learned Tribunal as well as by the Hon'ble 

High Court. 

S. 	Relief(s) sought for. 

Under the facts and circumstances stated above, the applicant-s humbly 

pray that Your Lordships be pleased to adnrit this appikation, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s) upon 

making the following declarations: 

8.1 	The applicants are entitled to consideration of their cases for permanent 

absorptions/continualion as Divisional Accountant in the light of the 

decision contained in the letter dated 28.03.2005. 

L,eAA oL cJktA/t 
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8.2 The respondents are liable to consider the cases of the applicants for 

permanent absorptions/continuation as Divisional Accountant in the light 

of the decision contained in the letter dated 28.03.2005 and any action to 

repatriate the applicants prior to such consideration is arbitrary, unfair 

and had in law. 

8.3 	Cost of the application. 

8.4 	Any other relief(s) to which the applicant is entitled as deemed fit and 

proper by the Hon'ble Tribunal. 

9. 	Interim order prayed for. 

During pendency of this application, the. applicant prays for following 

interim relief (s): 

9.1 That the Mon'ble Tribunal be pleased to observe that the pendency of this 

application shall not be a bar for the respondeiits to extend the relief (s) 

prayed for, to the applicants and accordingly, the respondents be 

resirained from repatriating the applicants without considering their cases 

for permanent absorptions/continuation as Divisional Accountant in the 

light of the decision contained in the letter dated 28.03.2005. 

10............................................. 
This application is ified through Advocates. 

ii. Particulars ofthe I.P.O. 

1. P. 0. No.  

Date of Issue 	 . 

issued from 
 

Payable at 	 : 	9 

12. List of enclosures. 
As given in the index. 
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VERIFICATION 

I, Shri Lendi Chatung. S/o Late Lendi Sala, aged about 35 years working as 

Divisional Accountant, in the O/o- The Executive Engineer. Along Electrical 

Division, Department of Power. Along. ap1icant No. I in the instant Original 

Application, duly authorized by the others to vent the statements made in this 

application, do hereby veiifv that the statements made in Paragraph 1 to 4 and 6 to, 

12 are true to my knowledge and those made in Paragraph 5 are true to my legal 

advice and I have not suppressed any material fact. 

And I sign Ibis vjficaf,jon on this the - day of May' 2004. 

L4cJ (2\kt1/ 

. bw 
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ANNEURE -1 

GOVERNMENT OF ARUNACHAL PRADESH 

Director of Accounts & Treasuiies 

Naharlagun-791 110 

No.DA/TRY/i 5199 	 Dated, the 12th  January 2000 

To, 

The Accountant General (A&E), 
Arunachal Pradesh, Meghalaya, etc., 
Shillong-793 001. 

Sub: Transfer of the Cadre of Divisional Accounts Officer/Divisional 
Accountants to the State of Arunachal Pradesh - regarding. 

Sir, 

It was under active consideration of the Government of Arunachal Pradesh 

for sometime to take over the Cadre of the Divisional Accounts 

Officers/Divisional Accountants of the Works Department totaling 91 (ninety 

one) posts from the existing combined cadre being controlled by you. Now. the 

Government of Arunachal Pradesh has decided to take over the above said Cadre 

under the direct control of the Director of accounts & Treasuries. Govt. of 

Arunachal Pradesli, with inimedjate effect. 

Persons those who are borne on regular basis in the cadre and opt to come 

over to Arunachal Pradesh State Cadre, will be taken over on status quo subject to 

acceptance of the State Govcrnmcnt. It is also decided that henceforth no fresh 

Divisional Accountant(s) on deputation Nvill be entertained. Cases of those who 

are presently on deputation and serving in this state shall be examined at this end 

for their future continuation even after completion of the existing term of 

deputation. 
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It is, therefore, requested to take ncccssai' action at your level so that the 

process of the transfer of the Cadre along with the willing personnel can be 

completed immediately. 

Formal notification is under issue and shall be cnmunicated in due 

course. 

Yours faithfilly, 

Sd/- 

• 	(Y. Megu) 

Director of Accounts & Treasuries 
& Ex-Ofticio Dy. Secy  (Finance) 
Govt. of Arunachal Pradesh 
NAHARLAGUN" 
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IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA; MAftWUP,, 

TRIPURA,MIZORAM AND ARIJNACHAL PRADESH) 

1. WRIT..PETITIOFJ(C) NO.459(AP) OF 2001 

M.V.Kartikeyan Nair, 
Son of K.P.V.Nair, 
Presently working as Divisional Accountant, 
Office of the Executive Engineer, 
Kalaktang PW.Division. 

... Petitioner. 

-Versus- 
The State of Arunachal Pradesh, 
represented by the Sere1ary to the Govt of Arunachal Pradesh, 
Public Works Departr:ent, It.ariagar. 
The Chief Engineer, .P.W.D., 
Govt of Arunachal 1 'radesh, Itaragar. 

The Accountant General (A&E); 
Arunachal PradedSh, Meghalaya, Assam etc. 
Shillong 793003. 

The Executive Engineer, Public Works Department, 
Kalaktang Division, Kalaktang,.A.P. 

... Respondents 

2. WRIT PETITION(c) NO.517(AP) OF 2001 

Shri Bidhu Bhusan De, 
Son of late P.C..De, 
Presently .working as Divisional Accountant, 
Office of the Executive Engineer, Hayuliang Civil Division, 
Department of Power, Govt of Arunachal Pradesh. 

Petitioner. 

-Versus- 
The State of Arunachal Pradesh, 
represented by the Secretary to the GQvt of Arunachal Pradesh, 
Department of Power, Itanagar. 

The Chief Engineer,Power, 
Govt of Arunachal Pradesh, Itanagar. 

L iz 
_________ 	 • 	.- 	... 	 -----. 

ttHdtob 
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V 1, 3. The Accountant General (A&E), 
IF 	Arunachal Pradedsh, Meghalaya, Assam etc. 

Shfllong 793003 

'i4. The Executive EngineePower. Department, 
Hayullang Clvii Divisloti, Hayuliang, A.P. 

Respondents 

3. WRIT PJETITION(C) NO.729(AP) OF 2001 
Sri Tonkeswar Borah, 
Son of late Golap Chandra Borah, 

• Presentlyworking as Divisional Accountant, 
Office of Executive Engineer, 	

I 

Tezu PWD Division, Tezu. 
Petitioner. 

-Versus- 
1. UnIon of India, 	. 

through the Comptroller & Auditor,  General of India, 

• 	10 Bahadur Shah Zafar Marg, New Delhi. 

2. The Accountant General (A&E), 
Arunachal Praçledsh, Meghalaya, Assam etc. 
Shiflong 793003. 

: '3. The State of Arunachal Pradesh, 
represented by the Secretary to the Govt of Arunachal Pradesh, 
Public Works Deparlent, Itanagar. 

The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

The Chief Engineer (EZ), P.W.D., 
Govt of Arunachal Pradesh, Itanagar. 

The Executive Engineer, Public Works Department, 
Tezu Division, Tezu, A.P. 

... Respondents 

4. WRIT PETITIOi'(C) NO.820 (AP) OF 2001 
e 

'ShriSanchyankumarDam 
Son of late Subodh Kumar Darn. 
Presently working as Divisional Accountant, 
Office of the Executive Engineer, 
Sepa Electrical 'Dviision, Sep pa.. 

Petitioner. 

-Vets us- 
1. Union of India, 	

?' 

through the Comptroller & Auditor, General of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 

to be a 
IiU000py 

r I • 	- 

kviberfeed' U/s 7 *( A 
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2.The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, Assam etc. 

Shiflong 793003. 
3The State of Arunachal Pradesh, 

represented by the Secretary to the Govt of Arunachal Pradesh, 

Power Department, Itanagar. 
The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itangar. 

The Chief Engineer, PW.D., 
Govt of Arunachal PradeSh, Itanagar. 

Respondents 

5. WRIT PETITJON(C) NO.112 (AP) OF 2002 

Shri Lendi Chatung, 

IS/o late Lendi Shala, 
H 	Office of the Executive Engineer (Electrical), 

Along, West Slang. 

Shri Love Rao, 
sbo Luxmi Rao, 
Office of the Executi\e Engineer, 
D.O.P.Civil, Along. 

Petitioner. 

-Versus- 

1. Union of India, 
through the Comptrofler & Auditor General of India, 
10 Bahadur Shah Zafar Marg 1  New. Delhi. 

2.'The Accountant General (A&E), . 
Arunachal Pradedsh, Meghalaya,ASSam etc. 

ShIllong 793003.. 
The State of Arunachal Pradesh,. 

represented by the Secretary, to the Govt of Arunachal Pradesh, 

Power Department, Itanagar. 
The State of Arunachal Pradesh, 
represented by the Secretary to the Govt of Arunachal Pradesh, 

Power Department; Itanagar. 
The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

5. The Chief Engineer, Department of Power, 
Govt of Arunachal Pradesh, Itanagar. 
The Chief Engineer, PWD, 
Western Zone, Govt of Arunachal Pradesh, 
Itanagar. 	

... Respondents 

CevtUletl to bi m 
true Copy 

---' -.-- -- 
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Shri Jumi KanlUm, 
Son of Shri T.I(amum, 
IFW DapOr%1° DiVISi0fl, 

Upper Subansiri DISttICt, 

Aruflachat praclesh. Petitioner.  

-VerSUS 

1. UniOn of india, 
throUgh the ComPtr0 	

& Auditor Genera' of India, 

10 Bahadur Shah Zafar Marg, New De'hi. 

2. The Accountant Generat (P&E), 
Aruflachat PradedSh, eghataya, Assam etc. 

5utong 793003. 
3. The State of Aruflachat PradeSh, 

represented by the Secreta to the Go of Arunachat pradesh, 

PubtiC Works Departments Itanagar. 
4. The Director of ACCOUfitS and TreaSU1

,  

Govt of Arunachat pradesh, Itanagar. 

5. The ExeCutive Engineer Engineer,IF*1 
DaPori)0 DiViOfl, Upper SubaflS1, 

	
... ReSPOfl 

AruflaChat pradesh. 

Shri LfipPat Swaim, 
Son of tate L.A.Natdu, 
PreseflttY working as DlVS10fl AccoUfl:t, 
office of the ExeCUtiIe Engineer pt-lED Ithonsa, 

DiStriCt Ti aPI A.P. 	 Petitioner.  

VersUS 

1. Union of India, 
rolte through te ComPtt & Auditor Generat of India, 

10 Bahadur Shah Zafar Marg, New Dethi. 
2. The State of ArUnaChat pradeSh, 

represented by the Secreta to the Go of Arunachat PradeSh, 

PubtiC Heatth Engifleetg Departmet, Itanagar. 
3. The ComptrOtter and MiditOr Genetat of india, 

BahaVr ShahZaT' Road, 
Indraprastha head Post Office, CIt1d to 

New Delhi 110 002.  
- 	

tWO COPY 

• 	 ..f 
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.4. The Accountant General (A&E), 
Arunachal Pradedsh, Meghaiaya,ASSam etc. 

Shiiiong 793003. 
5 The Chief Engineer (EZ), 

P.W.D., Itanagar 
The Chief Engineer,, 
Public Health Engineering Department, Itanagar. 
The Senior Deputy Accountant General(Admn), 
Accountant Geneal (A&E), Meghalaya etc. Shillong. 
The Senior Deputy Accountant General, 
Office of the ACcountäflt General, Meghalaya etc. 

Shillong. 
Y19. The Director of Accounts and Treasuries, 

jh Govt of Arunachal Pradesh, Itanagar. 
10.The Executive Engineer, P.H.E.D., 

Ari,nrhl Prdsh. 
• 1 	I\IIUI ic1, LJi.i I..... iii 	uu 	. 

Respondents 

8. WRIT PETITION(C) NO.472 (AP) OF 2002 

Shri Santanu Ghosh, 
V 

 

S/o late S.R.Ghosh, 
II Office of the Executive Engineer, 

RWD, Ylngkiong, Upper Siang, A.P. 	
•.. petitioner. 

-Versus- 
Union of India, 
through the Comptoller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 
The Accountant Gçneral (A&E), 

• 	Arunachal Pradedsli, Meghalaya, Assam etc. 

Shiflong 793003. 
The State of Arunachal Pradesh, 
represented .by the Secretary to the Govt of Arunachal Pradesh, 

• 	Rural Works Department, Itanagar. 
The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

The Chief Engineer, Department of RWD, 
Govt of Arunachat Pradesh, itanagar. 

'.. 
6. The Superintending Engineer, 

RWD, Papumpare District, itanagar. 
Respondent-S 

Ccv1i!c1 to bon 
t(uo G)py 
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9. WRITPETITION(C)N0.409°F20 

• 	Shri Dilip Kumar Dey, 
Divisional Accountant, 
Office of the Executive Engineer, PWD, Boleng Division, 
Govt of Arunachal Pradesh, via Pashighat1 District East Siang, 

.AwnachalPradesh 

Petitioner. 

VC13U 

Union of India, 
through the Comptroller .& Auditor General of india, 
10 Bahadur Shah ZafarMarg, iewDelhi. 

The Accountant General (A&E), 
Arunachal pdedsh,MeghalaYa, Assam etc. 

H 	Shillong 793003. 

• 3. The State of Arunachl Pradesh 
represented by the Secretary to the Govt of Arunachal Pradesh, 

Public Works Department, itan8gar. 

The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Ranagar. 

The Executive Engineer, Public Works Department, 

Boleng Division, Boleng. 

The CommissiOfler . (Fiflaflce)i. 

Govt of Arunachal . ,radesh, itanagar. 
Respondents 

10. WRIT PETITION(C) NO.410(AP) OF 2002 

• 	Shri Tashi Namgey1 
Divisional Accountant, 

• 	: Office of the Executive Engineet, PW:D, Seppa Division, 

Govt of Arunachal Pradesh, 

Petitioner. 

-Versus- 

Union of India, 
through the Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 

The Accountant General (A&E), 
ArunaChal Pradedsh, Meghlaya, Assam etc. 

ShiUong 793003 
The State of ArunaChal Pradesh, 
represented by the Secretary to the Govt of ArunaChal Pradesh, 
Public Works Department, Itanagar. 

NR 

.1 
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4.The Chief Engineer,. Public Works Department, 

• 	 Naharlagun, Arunachal Pradesh. 

The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, itanagar. 

The Executive Engineer,, Public Works Department, 
Seppa Division, Seppa. 

• 6. The Commissioner (Finance),. 
Govt of Arunachal, Pradesh,: Itanagar. 

...Respondents 

11. WRiT PET.ITION(C) NO.172 (AP) OF 2003 

Shri Pradip Kumar Paul, 
1 f Working as Divisional Accountant, 

Office of the Executive Engineer, 
Irrigation and Flood Control, Resource Division, 
Panchamukh, P0 Aartala, West Tripura. 

Petitioner. 

	

• 	 -Versus- 

Union of India, 

	

• H 	through the Comptroller .& Auditor General of India, 

10 Bahadur Shah.Zafar Marg, New Delhi. 

The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, Assam etc. 

Shillong 793003. 

The State of Arunachal Pradesh, 
represented by the Secretary to the Govt of Arunachal Pradesh, 

Irritgation and Flood Control Department, Itanagar. 

The Director ô.f Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

. The Executive Engineer, 
Resource Division, Agartala, Tripura. 

Respondents 

12. WRIT pfl ON(C) NO.256 (AP) OF 2003 

Shri Lani Bhusan.Karrnakar, 
Office of the Executive Engineer, 
Public Works Department©, 
Dumporijo Division, Upper Subasansiri District, 

Arunachal Pradesh.. 
Petitioner. 

1tfleitob 
true OQ) 

-,-( 
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fl .  
r 	1 	Ininn of India. a. 	 -, 

through the Comptroller &. Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 

The Accountant General (A&E), 
Arunachat Pradedsh, Meghalaya, Assam etc 
Shillong 793003. 	. 

The State of Arunachal Pradesh, 
represented by the Secretary to the Govt of Arunachal Prádesh, 

Public Works Department, Itanagar... 
4 The Director of Accounts and Treasuries, 

Govt of Arunachal Pradesh, Itanagar 

The Executive Engineer, Public Works Department ©, 
Dumporijo Division, Uiper Subsans1iri District, 
Arunachat Pradesh. 
The Commissioner (Finance), 
Govt of Arunachal Pradesh, Itanagar. 

... Respondents 

BEFORE 
HON'BLE MRJUSTICE LAIANSARI 
L-ION'BLE MRJUSTICE L-LN.SARMA 

For the petitioners 	Mr.M.Chaflda, Mr.U.K.Nair, Mrs. B.Goyal, 
Mr.A.Roshid, Mr.K.Ete, Mr. T.Michi, 
Mr.B.Habuaflg, Mr. K.Tapa, Mr.KTini, 
Mr. S;Dutta, Mr.S.K.GOSh, Advocates. 

For the respondents 	Mr..M.Partifl, C.G.S.C., 
Mr.B.LSingh, Sr. Govt Advocate, Arunach& Pradesh 

Date of heanng 

Date of judgment 	Oj - 	- . 

JUDGMENTANDORQ.R 

8 

-Versus- 	 / 

H.N.SARMAJ. 

This batch of writ petitions involve common question of law and 

facts. The grievance of the petitioners, in all these petitions, is against the order 

of repatriation from different Departments of the Government of Arunachal 

Pradesh i.e. their parent Departments, by the Accountant General, who posted 

on as Divisional Accountants in various offices of the petitioners on deputati  

.. /1 	truec.Qpy 

\ 

----- 
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Arunachal Pradesh. It Is the further prayer of the petitioners, in all the writ 

petitions, that they should be permanently absorbed in their existing deputation 

posts of Divisional Accountant under the State of Arunachal Pradesh. With similar 

prayer, some of the petitioners, namely, petitioners in W.P© No. 221(AP)/02, 

W.P© No.256103, 
W.P© No.409(AP)/02 and W.P© No.410(AP)102 initially 

approached the Central Administrative Tribunal, Guwahati and the learned 

Tribunal having dismissed their prayers, they have challenged the respective 

orders before this High Court and accordingly, those cases came to be taken up 

by the Division Bench of this Copurt. The petitioners in other writ petitions 

namely WP© No.229(AP)/01, WP© NO.820(AP)/01, WP(c) No. 459(AP)/031 

No.112(AP)/02, WP© No.301(P)/O2i WP© 
WP(C) No. 517(AP)/01, WP(C)  

No.473/02 directly approached this High Court and those cases were taken up 

by the learned Single Judge. In WP© No. 409(AP)/02 and W.P© No.410(AP)/02 

a Division Bench of this Court by order, dated 11.08.03, directed that all these 

writ petitionS referred to above, which are pending before the Single Bench, be 

listed for hearing before a Division Bench along with the said 'writ petitions. / 

Accordingly, all the aforesaid cases have come up for hearing before the Division 

Bench. 

2. 	
The common case of the petitioners are that while they were. 

serving as Upper Division Clerks in various offices of the Government of 

Arunachal Pradesh, the office of the Accountant General, Arunachal Pradesh and 

MeghalaYa, vide Circular No.DA. Cell/2-49/9798/ Vol.11/ 245, dated 20.01.98, 

invited applications from candidates, who are willing to serve temporarily as 

Divisional Accountant in Public Works Department in Manipur, Arunachal Pradesh 

and Tripura for a period of one year on deputation basis. In pursuance of the 

aforesaid circular, the petitioners gave their consent for such deputation, and 

duly applied for the, same. On consideration of their appli.atiOIi, the Accountant 

General (A&E), Mechalaya an,d Arunachal Pradesh, posted the petitioners on 
' in the foltowin 

deputation as Divisional Accountant for a period of one year
ci 

manfler 

1. 	
Dilip Kr. Dey, UDC , Office of the executive Engineer, PWD Yingkiong 

Division (petitioner in W.P© No.409(AP)/02) posted as Divisional 

Accountant, Boneng PWD Division on 
deputation for a period of one 

year by order dated 05.04.99. 
Comm ri 

PV 
 
., 

• 	.2 

1• :'7'r 
.4 	

'' 
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IXA 

Office of the Executive Engifleer,P 
	Bomdita 

roshiamgeY, UDC,  sted on deputation as 

DiviSiOn 
(petitioner in WP© No.410(AP)IO2) po  

Divisional Accountant, Seppa PWD DiviSiOfl for one year. 

)umi Kamum, UDC, Office of the Executive Engifleer,P 
	Basar Sub- 

Division (petitioner in WP© NO.221()/02) posted on deputation as 

untaflt, DapOrijO 18, F.C. DiviSiOn for one year. 
Divisional AccO  
Lafli BhuShafl Karmakar, UOC, Office of the Executive Engifleer, WD 

Anin DiviSiOn (petitioner in WP© No..256(AP)/°2) posted on 

deputation as Divisionat Accoufltaflt, DumpOri)o PWD DiviSiOfl for one 

year. 
Thankeswat Borah, UDC, Office of the Executive Engi 

	't neer,P 

DarnpOrijo Civil Division PWD (petitioner in WP© NO.729()f02) 

posted on deputation as Divisional AcCOUfltt, DumP0ri)0 Civil DiviSiOfl 

PWD by order dated 22.01.97 for one year. 

Sanchyan Kurnar Darn, LDC, Office of the Executive Engineer, 

aktang Division (petitioner in WP© 
No.459(AP)102) posted on 

iha, TripUra vide 
deputation as Divisional AccOUntt, Division, Nalka  

order dated 27.01.97 for one year. 
V.K. Nair, UDC, Office of the Executive Engifleer,PWP Bomdita DivisiOfl 

(petitioner in WP© 
No.459(AP)IOl) 

posted on deptati0fl as Divisionat 

Accountant, Chandet PWD Chandel, ManiPut vide order dated 23.02.96 

for one year. 

8. 	

BidhU BhuSafl De, UDC, Office of the Executive Engineer, DeOmati 

er in WP© No.517()IO2 posted 
Electrical DiviSiofl (petition 	

on 

deputation as bivisional Accountant in 
	

oubal ProjeCt DivisiOn No.11 

(I&FC), Ttioubal, ManiPUr vide order dated 26.04.96 for one year. 

9. 	

Lendi Chatung, UDC, Office of the Executive Engineer, Ziro Electrical 

DivisOfl' 
(petitioner in WP© No.112(AP)/02) posted on deputation as 

Divisional AccoUptant, Along Electrical Division vide order dated 

ii.03.99 for one year; and Shri Love Rao, LDC
I  Office of the Executive 

Engifleer,PWD Along Division (petitioner in 
	

P© No.112(AP)/02) 

poted on depttatior as Divisional Accountant, Along PWD DiviSiOfl 

vide order dated 1O.0399 for one year. 

10. 	Santa 	
GhOSh, Assistant, Office of the Executive Engineer,D 

ioner n WP© No.43(AP) /02) posted on 

Bolndila DiviSifl (petit  

3. 

4. 

5. 

6. 

7. 



"I 
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/ deputation as Divisional Accuntant, Yingflg Division, PWD vide 

• 	: 	
order dated 05.03.99 for one year. 

11. 	
Pradip Kumar Paul, UDC, Oce of the Chief Engineer, I& FC Itanagar 

(petitioner In WP© No.172(AP)/03) posted on deputation as Divisional 
	 L 

Accountant, Resoruce Division, Agartala, Tripura vide order dated 	
L 

• 	16.07.99 for one year. 

3 	
In the aforesaid deputation orders, it has been spedly provided 

that the said deputation is only for a period of one year from the date of joining I 
ccountant andno right shall accrue 

by the petitioners as Divisional A 	
to the 

penersJ2!!2eL!LJbe entitled to permanent absorption as Divisional 

'Accountant. It is also provided that the said period of deputation may be 

if his service is considered to be needed and in no case, 

the period will be extended beyond a period of 3 years. Paragraph 6 of the order 

of deputation reads as under - 

".6. The period of deputation of .........will be for a duration of 

• 1(one) year only from the date of joining as Divisional Accountant 
on deputation and no way he shall accrue any right to claim for 
permanent absorption as Divisional Accountant. The period of 
deputation may be extended upto three years, if his service is 
considered to be needed. But in no case, the period of deputation 

will be extended beyond the period of 3 years." 

4. 	
Pursuant to such deputation orders, the petitioners, on being released 

• 	from their respective parent Departments, duly joined in their deuted posts and 

• 	
served accordingly. The said period of deputation was extended for a further 

v<period of 2 years from the date of expiry. In the meanwhile, the Joint Director of 
 

Accounts and Treasuries, Government of Arunachal Pradesh, vide letter 

No1AITRY/15/99, dated 15.11.99, wrote to the Accountant General, inter alia, 

Informing that the issuerrUitt nd 205 gofD sionatACc9U!1ta11ts to 
fh  

38 Public Works Divisions of the State of ArunachalP1aSh, which are presently 

• 	
er active consideratiOn of the 

	

manned by deputatioflistS were und 	
State 

Government, that before placing the petitioners on deputation, the 

/ Government of Arunachal Pradesh was never consulted and although the salaries 

etc for the petitioners were borne from the State exchequer, the pay scale 

presently enjoyed by the cadre of Divisional Accountants has been posing 

problem for granting huge sum in the form of pay and allowances, it was also 

• 	 c::-' -: 	mv 

.)I •3 7. 
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intimated that the State Govt of Arunachal Pradesh is of the view that 

.:witmert and posting of Divisional. Accountants for the 38 DivisionS of the 

ft Public Works Department may not be done since final decision of the 

the persons, who have been serving on 
Government Is still awaited and  

H deputation, 
 may be allowed to continue for a further period of 2 years in the 

Interest of public service. 

5. 	
On receipt'bf the aforesaid letter as well as on consideration of the 

terms of deputation orders, the Accountant General, vide letter 

No.DA.Cell/194/ZOO, dated 11.06.2001, intimated the petitioners that on expiry 

of the period of deputation to the posts of Divisional Accountant under the 

administrative control of the Accountant General (A&E), Meghalaya etc., the 

petitioners are to be repatriated to their parent Departments. When the 

Accountant General took such decision, the same was challenged before the 

Central Administrative Tribunal, Guwahati Bench, by the petitioners in WP© Nos. 

221/02, 256/03, 409/02 and 410/02 by different similarly situated deputationiStS 

in O.A.Nos. 230/01 234/01 and 276/01 and the learned Central Administrative 

Tribunal by judgment and order, dated!.02, wa Pt 	
edt0h0j,1flt alia, 

Departm 

ere ore, no ing i ega ity Is 	iscerni e 

Accordingly, the apilicatiOflS were dismissed. Similar other applicatiOns flied 

.efore the learned Tribunal by other employees were also dismissed on the same 

v" foo ting,/Thereafter, the Accountant General(A&E), MeghalaYa, wrote to various 

Departments of the State of Arunachal Pradesh informing them that the 

Divisional Accountants posted in their offices on deputation has been released 

and are reverted back to their paient Departments. When the judgment arid 

order of the Central Administrative Tribunal was challenged by the deputatiOfliSts 

before the Division Bench of this Court along with the orders of repatriation of 

• 	
the deputatiofliStS to their parent Department on expiry of the period of 

IL
ation,this Court while admitting the petition was pleased to stay the said 

  of repatriation. The petitioners also prayed for permanent absorption in 

their deputed poetS. The Respondent No. 1 and 2 frIed affidavit-in- 
opposition 

• refuting the prayer made by the petitioners in the writ petitionS. 

14 0 

• . 	 I..ci 
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We have heard learned counsel appearing for the petitioners. Also 

rd Mr.M.Partifl, learned Sr.CGSC, and Mr.B.L.Singh, learned Senior Govt 

9. 	
Mr.M.Partifl, learned Sr.CGSC, on the other hand, refuting the 

submissions made on behalf of the petitioners contends that as per the 

recruitment rules governing the service conditions of the petitioners, which came 

into force with effect from 24.09.98, the period of depitatiOfl cannot be 

extended beyond 3 years. Further, in the deputation order itself, it has been 

specifically provided that the terms of deputation would be only for a period of 

one year and at any rate, it cannot be extended beyond th 
I 
 e period of 3 years 

and the petitioners, having joined as per the aforesaid tems and conditions 

/without any reseriatiOn, are not now entitled to raise claim for permanent 

V absorption in their. deputed posts. It is further submitted that the petitioners 

have no enforceable right, fundamental or otherwise, and there is no illegality or 

irregularity in deciding and/or passing the order to repatriate the petitioners to 

their respective parent Departments after expiry of the period of deputation and, 

as such, the petitions are not maintainable. 

10. 	
Mr.B.L.Siflgh, learned Senior Govt Advocate on behalf of the State 

Respondents, has submitted that the State of Arunachal Pradesh has not yet 

taken any decision to take over the 

_1 adjtinistrative control of the Accountant General. He submits that it is absolutely 
-- ---- 

within the domain of the Accountant General to keep the petitioners on 

3 

• 	
-, 

c•C L) 

• Advocate, Arunachal Pradesh, 

7. 	Learned counsel for the petitioners have submitted that since the 

petitioners are working on deputation for a considerable period, they are entitled 

for permanent absorption in their deputed posts. It has further been submitted 

that since there is a move for bifurcation towards creation of a new cadre of 

Accountant General(A&E) for the State of Arunachal Pradesh and necessary 

process is going on it would be highly prejudicial to the petitioner, if they are 

repatriated to their parent Departments without considering their cases for 

Jermanent absorption. It has also been submitted that the State Government 

having taken a decision to take over the administrative control of the accounts 

cadre from the Accountant General to absorb the services of the existing 

incumbents, the decision to repatriate the petitioners to their parent Department 

is illegal and in the aforesaid situation, petitioners are entitled to be permanently 

absorbed in their deputed posts. 
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deputation or not. Mr. Singh has also submied that the terms of the order of 

deputation having specilicaily provided that the period cannot, be extended 

beyond three years, the petitioners have no enforceable right or locus to pray for 

permanent absorption in their deputed posts. It is further submitted that the 

financial burden of the deputed employees are being borne by the State 

Government as the deputationists are being paid much higher pay and 

,1 (1 aUowanCeS for the service rendered by them in the deputed posts and due to 

extreme financial stringency, the State is not in a position to bear the said. 

burden any more. However, due to interim orders passed by this Court, the 

V petitioners are continuing, therefore, he prays for dismissal of the writ petitions. 

He further contends that there is no illegality in the orders passed by the learned 

1• Central Administrative Tribunal and the learned Trinubal has rightly rejected their 

Li 	applications. 

11. 	
We have heard learned counsel for the parties at length and 

' 	
considered the rival submissions The appointment to the posts of Divisional 

I 	Assistant is regulated by a set of rules framed under Article 148(5) of the 

Constitution of India, which is applicable to the petitioners. As per the said rules, 

the method of recruitment to the posts of Divisional Accountant is by way of 

direct recruitment. It is also provided in the said rules that vacancies caused due 

to certain exigencies for a duration of one year or more may be filled up on 

I: 

transfer on deputation from the State Public Works Department Clerks holding 

the posts equivalent or comparable with that of Account-anti Senior Accountant 

on regular basis for a period of 5 years including two years experience in public 

works accounts and the period of deputation shall ordinarily not exceed three 

years. The petitioners, in the instant case, have not shown that they are eligible 

f4
or deputation to the posts of Divisional Accountant, as per the aforesaid 

qualification and eperieflce prescribed in the statutory service rules. Be that as 

It may, it is an admitted fact that the petitioners were posted on deputation as 

Divisional Accountant as per the order of the Accountant General (A&E) and the 

said period of deputation as per the statutory rules cannot exceed beyond"tree 

years. In fact, the order/orders, by which the petitioners were placed on 

deputation, has/have specifically provided that the period of deputation 
IS for a 

period of one year and under no circumstances, the same would be extended 

beyond a period of three years. 

I
V  

\ 	
.jjt; TE c( 
102 
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• 12. 	
Learned Sr.C.G.S.C. has submitted that the Accountant General has 

decided to release and repatriate the petitioners to their parent Departments and 

in fact, necessary orders of release have been passed in most of the cases. The 

learned Sr.Govt  Adv?cate, Arunachal Pradesh, has submitted that the State 

Governmeflt has not decided to absorb the petitioners permanentlY and 

continuation of the petitioners in the deputed posts has caused serious financial 

also find that there is no decision of the 
hardships to the Stale Government. We  

L 1 State Government to create a separate wing of Accountant General (A&E) for 

\ArunaChal Pradesh and as has been submitted by MrSingh, the State 

• lGovernmeflt has taken no such decision. Viewed from the aforesaid factual 

situation, now the question arises as to whether the petitioners are entitled for 

an order to be absorbed permanently in their deputed posts or not. 

The decision reported in State of Punjab vs Inder Singh &Ors, 

reported in (1997) 8 SCC 372, 
is sought to be pressed into service on behalf 

the petitioners and it has been submitted that since the petitioners are on 

d4utation 'for a considerable period, their cases for permanent absorptiOñ may 

b directed to be considered by the Government. In Inder Singh (spura) the 

ptitioner who was enrolled in the Punjab Police, on 31.08.66, as Constable was 

ent on deputation to C.I.D. in the same rank on 13.04.69. He was sought to be 

/reatriated on 15.09.90, while he was holding the rank of ad hoc Sub-Inspector. 

During the period of deputation, he was promoted as officiating Head Constable 

and in the parent Department, he was holding substantive rank of Head 

Constable. In the background of the aforesaid facts, the :Apex Court observed 

that after allowing to remain on deputation for a period àf 20 years, a hope, 

though not true, still in his mind, that he would be allowed to continue in the 

C.I.D. holding higher rank till he attained the age of superannuatiOfl and 

accordingly affirmed the order of the High Court to the extent for option given to 

all those respondents, who put in 20 years qualifying service to seek voluntary 

retirement from the C.I.D. in the ranks they are holding and they would be 

deemed to have worked in the C.I.D. up to the date of the judgment. The facts 

of the present case are entirely different. The petitioners, in the instant cases, 

were deputed some time in the year 1999 and on expiry of three years they 

were sought to be repatriated to their parent Departments. No promotion was 

also affected to. the petitioners'. while they were serving in the deputed 

Department and at present, they are continuing as per interim orders of the 

• 	 I 

fl 

• • 	
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an employee to be sent 

on deputation with the consent of the employee. Now, we areto see as to what 

the terminology "Deputation" connotes. The concept of."Deputatiofl" in essence 

derived from the significance of the word 'deputy' and the appropriate meaning 

of 'deputy', in this context, would be substantive". In Blak's Law Dictionary, the 

word 'deputy' has been defined as "a person appointed or delegated to act as a 

substitute for another esp. for an "official". The Apex Court has explained the 

concept of deputation in the case of State of Pubjab vs Inder Singh (supra), 

I ,  

at para 18 in the following term: 
The concept of "deputation" is well understood in 

service law and has a recognized meaning. "Deputation" has a 
different connotation in service law and the dictionary meaning of 
the word "deputation" is of the help. In simple words 
"deputation" means service outside the cadre or outsidethe 
parent Department. Deputation is deputing or transferriig an 
employee to a post outside his cadre, that is to say, to another 

Department on a temporary basis. After the expiry period of 

deputation, the employee has to come back to his parent 
Department to occupy the same position unless in the meanwhile 
he has earned promotion in his parent Department as per the 
recruitment Rules. Whether the transfer Is outside the normal 
field of deployment or not is decided by the authority who 
controls the service or post from which the employee is 
transferred. There can be no deputation wihout the consent of 
the person so deputed and he would, therefore, know his rights 
and privileges in the deputation post. The lw on deputation and 
rpatriatiofl is quite settled law as we have also seen in varipus 
judgments, which we have referred to above. There is no escape 
for the respondents now to go back to the parent Departments 
and working there as Constables or Head Constables as the case 

may be. 

14 
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Court. Accordingly the,said case is of no assistance to the petitioners. On the 

oUie'hd, 
the learned C.G.S.C. has placed reliance on a decision of the Apex 

Court rer1 in Rati La) B. Soni & Ors. Vs. State of Gujrat & Ors, AIR 

1990 Sc 1132,. 
and reiterated his submission that the petitioners have no right 

sts. In the aforesaid case, the Apex Court, inter 
to continue in their' deputed po  

parent cadre at any time 

deputa tion post and accordi 

~ inq 
they do not get any right to be absorbed on the 

Cu:jj ?3 

C 
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i6. 	In Kunal Nanda vs Union of India, reported in (200) 5 SCC 

362, . the Apex Court dealing with the question relating to the validity of an 

order of i - patriation of a deputationist, inter alia, held at para 6 a follows: 

1%6. 	... Or the legal submissions also made there are no meits 
whatsoever. It will settle that unless the claim of the deputationist 
for permanent absorption in the Department where he works on 

A i deputation is based upon any statutory rule, regulation or order 
bearing the force of law, a deputationist cannot assert and succeed 
In any such claim for absorption. The basic principle underlying 
deputation itself is that the person concerned can always and at 
any time be repatriated to his parent Department to serve his 
substantive position therein at the instance of either of the 
Departments and there is no vested right in such a person to 
continue for long on deputation ...... 

• : 	
Recruitment to service may be made by way of deputation also apart 

from other modes; but when it is made on dp..utation, itdoes..noLresuit in 

absorption in the service to which an employee isdeputed unless the concerned 
- 	 - 

Department decides to do so. In that sense, it is not recruitment in its true 

I. import and significance and the employee continues to be a mmber of parent 

service from where he Is posted on deputation. By passing an order of 

deputation or puWngan employee on deputation in another serv!ce, it does not 

confer any right to be abçbed,ine deputed post and the depulationist can, 
V 	 • 	 . 

therefore, be reverted to the .parent.cadre at any time. A deputationist may.be  
Vt.... 	

.. 	 - - 

absdrbed in substantive capacity in the borrowed Departnent proiidlië 
- 	 -- 

 
borrowed Department so desires and the oarent Deoartment so agrees. In the 

H 	 :- 	 - 	•. 	 -. 

I instant case, neither ,  the parent Department no- requisitioning-.. Department-is 

wilting to have the petitioners absorbed permanently. The statutory rules, which 

is the source of right of the petitioners to be on deputation, prescribe the 

maxtmum limit of the period of deputation for three years only. The orders by 

which the petitioners were deputed from the parent Department is-very specific 
• - 	 - -. 	 . 

 

that the period  of deputation would not exceed beyond three years. TIie __•__ 	+C 	
_..._r - 	 - 	 - V •V-IV  . . 	 •- V 	

- - . .. 

petitioners have lien to their respective posts in the parent Department and they 
- 

can very well be repatriated back to their respective posts. The materials 

available on record do not disclose any infirmity or illegality in passing the orders 
• 	 V 	 . •V ....... -. 	

-V 	
V 	 . 	 • 	 V 	4 

• of repatriation after expiry of the period of deputation, nor do the said orders, in -, - 	

- 	 - 

_V 	 V 	 VV• 	

- 	 .. -. ..... 
tfl11to 

I? 	trU') CPV 

CJ AMt -ft  

cfiS1J 
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.7 
any way, violate any of the provisions of the statutory rules or regulations 

I. 	. 

• holding the field. 	 .. 	 . 

r 	 18 	 In view of the aforesaid discussion and decisions, we find that no 
IIi 	 - 

right of the petitioners have been violated nor the petitioners have been able to 

show anyioa ion of 	 ndamental rih guaranteed under the 

I 	Constitution of 

petitioner to their parent Departments justifying interference by this Court in 

exercise of its power of judicial_review under Article 226 of the Constitution of 

India. In view of the above we do not find any merit in this batch of vrit 

petitions. Accordingly the petitions are dismissed with no order as to costs. 

• 	
JUULE 
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hut the iiwdtUtjs will bt woked out ind this may b onv cd to Ilirse (1)U1a1onjts 

request for sour urgent acIiot o cnsuic that thc pnding court ca;cs if ti 	19 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) 
4EGHALAYA, ARUNAHAL PRADESH & MIZORAM 

SIfflLONG- 793001 
Phone: 0364-2223191 (0) Fax: 0364-2223103 

E.R. Solomon 
Accountant General 

D. 0. No. DA Cell/i -8/Court Case/2000-200 1/1909 
Dated: March 24, 2005 
28 MAR 2005 

Dear 
Otem. 

Please recall our telecon a little while ago regarding the Divisional 

Accountants on deputation to my office and presently posted in the State of 

Arunachal Pradcsh. With reference to your D.O. letter No. DA/TRY/27/2002 

dated 10.3.2005. 1 am to infonn you that my Headquarters has confirmed that we 

could consider extension of the deputation of the present 31 Divisional 

Accountants presently on deputation to our department. As you are aware the 

Division lench of the Gauhati High Court, Itanagar Rench had issued an order 

dated 10.2.2005 regarding the 12 Divisional Accountants on deputation who arc 

to be reverted back to their parent departments in the Government of Arunachal 

Pradesh. This order is not being implemented presently and the remaining 19 

Divisional Accountants who have cases pending in the Court/CAT may be 

immediately requested to withdraw all their court cases and once this is done, 

their continuity on deputation will be considered. 

On the question of absorption of these 31 deputationists. my  HQrs. has 

informed that the modalities will be worked out and this may be conveyed to 

these deputationsits. 

I request for your urgent action to ensure that the pending court cases of 

the 19 Divisional Accountants on deputation are withdrawn to facilitate their 

continued deputation/absorption. 

Regards 
Yours sincerely 

Sd/- 
Illegible 

24.03.05. 
Shri Otem Dai. 
Financial, Commissioner to the Govt. of Arunachal Pradesh. 
Itanagar 

Y- 



/- 

Nil 

IN THE CENTRAL ADMUN1STRATWE TRIBUNAL 

UUWAHATI BENCH: GUWAHATI. 
, 

• 	OA. NO 114 OF 2005 

Shri  

Unionoflndia&Ors 

WRIITEN STATEMENT ON BEHALF OF ThE RESPONDENT NO.!! 

1, Shri Jayanta Kumar Bhattnchazya, son of late Anil Kumar Bhattachatya aged 

about 47 years, presently serving as Finance & Accounts Officer in the Directorate of 

AccOunts, Naharlagun and residing at. Naharlagun, P.O. Naharlagun do hereby solemnly 

affirm and state as follows: 

Thatacopy of the originalapplicalionbeingNo. 114 of 2005 has been served 

upon me wherein I have been anayed as Party Respondent. No, 11, 1 have read the 

awrrnerits made in the application along with its annexüres and understood the contents 

the!eof. 

That save and except what is specifically admitted in this Written Statement and 

the statements made in the application which are conlraiy to and inconsistent with the 

records allbedeemedthhavebeendeniei 

3.; 	That lhe applicants filed the instant application seeking the relief viz: 

1) 	That the applicants who are on deputatiOn entitled to consideration as 

Divisional Accountant working under different Division offices of the 
Executive Engineers in the State of Arunachal Pradesh. 
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2 	
IPI) 

• ii) 	That before dealing with the said relief as prayed for, the deponent deals 

with different paragraphs made in the instant application for 

conveniences of the case in hand. 

4. 	That with regard to the statements made in paragraphs4i and 4.3 of the inslant 
application the deponent states that these are matters of record and any statement made 

therein v6ch are contraiy to records shall be deemed to have been denied. 

• 5. 	t with regard to the statements made in paragraphs 4.4 of the application the 

• 

	

	deponent states that the State of Arunachal Pradesh through its Principal Secrelaty 

(Finance) Government of Arunachal Pradesh has formulated a schemefor taking over 

• 	the Administrative control of the cadres of Senior DAOIDAO Grade-LDAO Grade-il 

and DA of working divisions alleging to PH WCDLPWDIPower Department of 

Arunachal Pradesh from the control of Accountant General (A&E) Meghalaya, 

Arunachal Pradesh, etc. Shillong. The said scheme has been sent to the Accountant 

General (A&E) Meghalaya, Arunachal Pradesh etc Shillong for taking over of the 

administrative control of the cadre of Divisional Accountant from the later vide office 

' letter dated 30.7.2005. This has been done in consonance to cabinet decision taken on 

28.l1.20OI 

6. 	That with regard to the statement. made in paragraph 4.5 of the application the 

deponent stales that the question has been dealt with in the scheme which is quoted 

hereunder: 

"2.2. The Divisional Accountants (on deputation) those who have completed 

the existing terms of deputation will be continued as Emergency Divisional Accountant 

for the time being as working airaxigement But for their. absorption as regular 

Divisional Accountant they shall have to quahlr themselves in the Divisional test 

exankwithin two years from the dale of taking over the cadre from the 

administrative control of the Accountant General (A&E) , Meglialaya, Arunachal 

- 	7 

I; 

NAW  
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~aro._ 

Pradesh etc. Shillong, for which they will be given three chances to qua1iiy in the 

Divisional test examination. If any body fails to quali1r in the Divisional test 

examination, shall be reverted to their parent department as and when qualified hand 

become available". 

The said paragraph of the scheme ha put certain conditions and these conditions 

are required to be fulfilled in order to get the permanent absoiption in the cadre.of 

Division1 Accountant working under different divisions of the Government of 

Arunachal Pradesh. 

Copies of the communication dated 30.7.2005 and the 

scheme are annexed hereto as Annerire A and B 

respectively to this Written Statement 

That with regard to the gtatements made in paragraphs 4.6 and 4.7 of the 

application the deponent states that the Government of ArUriachal Pradesh had 

reiterated its stand for continuation of Divisional Accounts on deputation till theprocess 

of taking over adniinisfrative control from Accountant Genei:ai (A&E) Megheiaya, 

Aruanchal Pradesh etc. Shillong is completed which is evident from AnnerAure I of the 

application dated 12.1.2000. 

That with regard to the statements made in paragraphs 4.8,4.9,4.10,4.11,4.12 

and 4.13 of the application the deponent states that these are matters of record and any 

statement made therein wich area contrary to records shall be deemed to have been 

denied. 	
0 

That with regard to the statements made in paragraphs 4.14,4.1 and 4.16 of the 

application the deponent states that before submission of the scheme for taking over of 

the cadre, the Slate of Amnachal Pradesh has consented for permanent absorption of the 
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deputaliothsth under the administrative control of the Accountant General (A&E) 

Meghalaya, Aninachal Pradesh etc. Shillong. 

• 	
The deponent further states that the Divisional Aecounfants on deputation be 

allowed to continue till such time the cadre is taken over by the Site Government of 

• Arunachal Pradesh keeping in view of the experience gathered by the serving 

deputationists and if the scheme is implemented and control of deputationists are taken 

over by the State of Arunachal Pradesh, the deputations shall have to qualify themselves 

for permanent absorption indicated above. 

VERIFICATION 

L Shri Jayanta Kumar Bhattachaxya, son of late Mi! Kumar Bhattachaiya aged 

about 47 years, presently serving as Finance & Accounts Officer in the Directorate of 

Accounts to the Government of Pradesh Naharlagun, do hereby verif' that the facts 

states herein above are true to my knowledge, infoxmation and belief derived from 

relevant records. Nothing subsianlial to the issue raised by way of the present O.A. has 

been concealed. 

Verify at Guwahali on this day of 2& September, 2005 

.DEP 

I 

( 
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GOVLlMEN'' OF ARUNACIIAL PRAI)ESU 

OFFiCE OF THE DIRECTORATE OF ACCOUNTS & 'I'REASURIES 
NAHARLAGUN-791110 

NO. D1'RY-27/20OO//' 	 Dated 2' July'2t)05, 

To, 

Sub :- 

Sir, 

The Accountant General (A&E), 
Meghnlaya, Arunachal Pradesli, ctc, 
Sb i 110 n g. 

Submission of scheme for taking over the administrative contro of the 

cadres of Sr. DAO/DAO Grade - I DAO, Grade II and Divisional 

Accountant - thereof. 	 / 

I am directed to submit herewith the proposed scheme for tdking over the 

administrative control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs 

Grade - I & II and Divisional Accountants by the Government of Arunachal Prdesh presently 

vested under your kind control. 

I am further directed to state that the State cabinet had sinc approved the 

poposal to take over the cadre and the Departments of Law & Judicial Personnel & 

Administrative Reforms of the slate have duly vetted the scheme after thorough elcamination. 

In view of the progress as stated above, I am directed to request you to convey 

your approval facilitating smooth taking over of the cadre of DAs / DAOs I DAOs Grade - 1 &Il 

from your kind control. 

Kindly acknowledge the receipt of the scheme enclosed in quadrulicate. 

Enclo As stated above. 

Meuio. NO. DA/TRY-2712000 

Yours fitlifully 

( C.M. 	lgmavv), 
Director of Accounts & Treasuries, 

Govt. of Arunkchal Piadesh, 
Naharlagun —791 110 (At) 

Dated 	1 July'2005. 

Copy to :- P.S. to Principal Secretary (Finance) to the Govt. of Arunachal 1radesh, ltanaur 

for information. 

The Secretary, Law & Judicial to the Govt. of Arunachal Pradesh for inlormation 

p lease. 

The SecretarY, Personnel & Administrative Reforms, to ib Govt. of Anachal 

Pradesh, Itanagat For jnfornintiofl pleas. 

C t4 	OIUJlfl uv ) 

1.) i.cCtOt0t AeetmtS & II(UCS. 

I 	
Govt. of Ant achat 1' tadesi t, 

• 	
NaharlagQfl IF 791 1 tO (At) 



Tue Scheme fur laldng over of the Administrative Control of (he Cadrys of 
Sr. DAO/DAO Gradc-1/1)A0 Grade-fl and l)A of Working Divisions belmging to-  - 	

'' 	P1lEiRWD/1FCD/pWJ)/p0wc1 I)car(mcn( of Arunachal Pradcsh from (heon1roj of 
theAccountant Celler Lil 	ArunachalPradcsli etc. Shi!!oiwL 

The posts of Divisional Accountants were created by the State Government in the 
Public Works Department / Rural Works Department / Public Health Eiiginecring 
Department /Irrigation & Flood Control & Power Department, but the administrative control 
i.e. appointment, transfer, posting & disciplinary control, etc. vested with the tccounant 
General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Acountaiits 
comes under the immediate control of the Executive Engineer of the Divisions. 'ithey assist 
the Executive Engineers while rendering. accounts to the Accountant Gener! (A&E), 
Meghalaya, Arunacha! Pradesh, etc., Shillong. Their pay and allowances and otler service 
condition are at present governed by the Central Government rules in force, but they are paid 
from the state Government's exchequer. The question of taking over the cades of the 
Divisional Accountants from the administrative control of the Accountant Generil ( A&E), 
Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration of the state 
Government for quite sometimes past in order to have proper control over expenditure and 
other accounts matters of the works Divisions, since it has become essential fo the state 
Government to have better control on the heavy expenditure incurred in various eiginccring 
divisions of the state. Now, the Government of Arunachal Pradesh has decided in pursuance 
of cabinet decision of the State for taking over of the administrative control of tli cadres of 
Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachl Pradcsh, 
etc., Shillong. 

To take over the cadre of Sr. Divisional Accounts Officers/Divisional 1  Accounts 
Officers/Divisional Accountants from the administrative control of the Accountant General 
(A&E), Megha!aya, Arunachal Pradesh, etc., Shullong, shall be subject to the fohlo 14ng terms 

and conditions. 

1. 	Absorption of DAIDAO and Sr. DAO ( Regular) borne on (lie cadre of 

(lie A.G to State Cadre. 

1.1 	Sr. Divisional Accounts Officers / Divisional Accounts Officers / Diivisional 

Accountants ( Regular  ) borne on the cadre of the Accountant Genera1 who 
are presently working in the State of Arunachal Pradesh may opt to serve in 
the State cadre on status quo. The willing Sr. Divisional Accounts 
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular ) 
working in the State may submit their options to the Se'etQ4' t- the' 

rri.+nefJ of Ay,vt.Ch-l' PrazteSNVep'C4eYit of 

4'L.4'Ce', AYLA,VChL' q'cd.e-h 	 thrugh the 

concerned Executive Engineers within 2 (Two ) months from the dale of 

issue of the Notification' under intimation to their parent departmer t. 

1.2 	The Sr. Divisional Accounts Officers / Divisional Accounts Officers 

/Divisional Accountants ( Regular ) who do not opt for st4e service 

condition, but willing to continue in the post shall be aUowcd t serve on 
standard terms and conditions of deputation duly approved by the state 
Government for period up to 3 (Three) years which may be extenccd up to 2 
(Two) years in the interest of Public Service. They shall be revcrcd to their 
parent Department iniincdiatcly on cxpiry of their rcspecive utatiOn 

period. 

1.3 	The Sr. Divisional AccounI Officers/Divisional Accounts Officers /! visional 

Accountants ( kegu!ar) Who opt to serve it At'uuacllal 1radesh sha ;uiit1IiUC 

to be governed by the Central Rules for pension and other rctircmc.. bcncfitS 

as applicable f' om time to time. 

1.4 	
The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional 

Accounts Officers/Divisional accountants (Regular  ) who opt for tilt State 

Service shall be fixed in the state cadre basing on their inter-sc- seniority as 

Sr. Divisional Accounts Officers / Divisional Accounts Officers Grade-I 
Divi')nal Accounts Officer Grade-II/Divisional Accountants on the date of 

t::hg over of the cadre. 
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5Sr. 	ID ivisjonal 	 ... 
Giadc - 

a1c iiow 

drawing the following scale of pay as per central pay pattern. 	 - 

Divisional Accountant 	
Rs,5000-150-800( I- 

Divisional Accounts Officer (Grade-Il) 	Rs.5500-1759009 

Divisional Accounts Officer (Grade-I) 	
Rs.6500-20010,50 

Divisional Accounts Officer (Sr. Grade) 	
Rs. 7500-250-12000/ 

The cadre of Sr. Divisional Accounts Oflicers/ Divisional 
officers  

Grade-I & Ill Divisional Accounts who are working in Arunachal Prdesh on 
regular basis shall be allowed to continue for drawal of their pay and 
allowances in the existing scales of pay even after taking over 1y the state 

Govt 

The Accountant General (A&E), MeghalaYa, Arunachal Pradcsh, etc., Shillong 
1,6 shall obtain the option in triplicate in the prescribed form as.annexed herewith 

from the Sr. DAO/DAO Grade-I DAO Grade-il/DA borne on his Ladre and 
serving in the state of Arunachal Pradesh on the date of taking overt the cadre 
by the state Goverineflt through the Executive Engineer of the DivsiOflS and 
furnish one copy of each option exercised by th Sr. Divisional Accounts 
Officers/DiViSi01lal Accounts Officers Grade-I Divisional AccoUnS officers al 
Grade-I l/l)iv isional Accountants to the Secretary to Governinent of runacit  

Pradesli. Department of Finance, on receipt of the options. 

ilACCOU11ttS on Dc11itt! 

	

2. 	Divis 

	

2.1 	
DivisiOal Accountants who are working in the works divisions ii 

il 	

ArunaChal 

Pradesh on deputatio1 shall be allowed to continue servi n 
ng i he post of 

Divisional Accountant on deputation till they complete their normal terms of 

deputation. 

	

2.2 	
The Divisional Accountants ( on deputation ) those who have co:mpleted the 
existing term of deputation will be continued as Emergency Divisional 

Accountant for the time being as working 
arrangernet. But for their absorl)tiO1 

as regular Divisional Accountant they shall have to qualify themelVe5 in the 

DiviSiOial 
test examination within two years from the date of taking over the 

cadre from the administrative control of the Accountant Geti'llal (A&E) 
MeghalaYa, Arunachal Pradesh, etc., Shillong, for which they  be given 
three chances to qualify in the Divisional test examiflati0 If 

anylbodY fails to 

qualify in the Divisional test exaininatio1, shall be revertcd td their parent 

departmeflt as and when qualified hand become available. 

3. 	
iiisirativcCtr01 

The adminiStrati 	
control of Sr. D ivi ional Accounts QfficcrSID iv 1siOnZ 

cers/D ivisional Accountants shall be vested with the 
AccOunts 0 fii 	

Fin alice 

Dcpar11I1(, Gover,t1flet of Aru,iaC!1 	Pradesit, Itanagar and will be 

exercised by the Secre((IIY, 
to the Govel.!l1?1C1lt of Aruna c/nil Pradesh, 

Departfltehht (-, Finance.  

Recr .uit il l ent  

he state govCIi)ment through Arunachat Pradesh PublC Serv 
T 	

ice Conii5si0fl 

shall fill up all the vacancieS of 
DlVi510n AccOUfl1ts 0f wo 	thviSiO1 

The Aruilachal piadesh public Service Com 
	h 	 mn mission sall make recruitCmlt to 

5.1  the Cadre of Divisional Accounta1t by seletIO11 on merit adjudged from the 

f0
llowiflg sources through written and compCtiti and 

qualifyitlg tcst called 

the 1 miltial Recruitment Examination for l)iviSiOnal AccOui1ta ( AnnCXUFe4) 

FTC) 
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- 

5.2 	Au Limit for Direct Recruitment": 	 - 

Candidate should not be less than 18 years and more than 28 years of age,. 
provided that the initial age limit may be relaxed up to 33 (thirty thjec) years 
incase of APST candidates in accordance with the order of he state 
government from time to time. In case of existing / working livisional 
Accountants, upper age limit is relaxable upto 52 years. 

I 

5.3 	Education Qualification: 

Minimum Educational qualifications for direct recruit shall be a University 
Degree / graduate with any one of the subjects namely Mathematics, S 
Commerce, Economics, from a recognized University. 

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall 
not be applicable in case of eligible departmental candidate(s). 

5.4 	App otntin Authority:- 

The Secretary to the Government of Arunachal Pradesh Depart11cnt of 
Finance shall be the appointing authority subject to the approvai of the 

Government. 

5.5 	Proba(u)lfld Training 

Candidaks recruited through the Initial Recruitment Exam i nation will be on 
probation for a period of 2 (Two) years before their absorption in tic cadre of 
Divisional Accountant. During this period he/she shall be given trining for a 
period of 6 six ) months in the Administrative Training institute anl thereafter 
intensive practical training in all aspects of public works accounts fr a further 

period of 6 ( Six  ) months. 

After this training , the.candidatcs are required to pass the Divisional test, 
which will be conducted by Director of Accounts and TreasurieL Till such 
lime as the trainees, they are posted as Divisional Accountant oi probation. 
After passing the Divisional Test Examination supernumerarY posts equal to 
the number of such trainees will be deemed to be created for the absorption ir  

on completion of probation period. 

]nsfei10th! 

Divisiona i  Accountants I Divisional Accounts 	Officers ar 	to serve 

anywhere within Arunachal Pradesh and are liable for tradsfcr to the 
establishments of Chief Engineers /Eirector of Accounts & Treasuhes whereon 

such posts exists, 

iisfcrofi'cc0I' 

The Accountant General (A&E), Meghalaya, Arunachal Pradesh etc. Shuilon 
shall take necessary action to transfer the relevant records to the JSccrelary to 
the Government of Arunachal Pradesh Department of Finance within 

3 (Three) 

months from the date of iSSUC of the notification. 

Sd!- 

( 
l'aboifl 13am ), 

Principal SecretarY (Finance) 
Govt. of Arunachat padesh 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

fr- 
IN THE MA1TEE. OF 

O.A. No. 114/2005 	'. 

SHRI LENDI CHATUNG & 7 OThERS. 

APPLICANTS  

VERSUS 

THE UNION OF INDIA & OTHERS. 

RESPONDENTS 
AND 

IN THE MAUER OF: 

Written statement submitted by Respondent No.1 and 
2. 

WRITTEN STATEMENTS 

The humble Respondents submit their Written 
Statement as follows:- 

That with reference to the statements made in paragraph 4.1 (A to H), in the 

Application, the Respondent No.2 respectfully submits that, the Applicants 

are regular employees of the Government of Arunachal Pradesh. Since there 

were vacancies in the cadre, of Divisional Accountants administered by 

Respondent No.2 and since direct recruitment ( as provided for in the 

Recruitment Rules 1988 (Appendix -I) for Diyisional Accountants) through 

the Staff Selection Commission to fill up the vacancies would take time, 

Respondent No.2 from time to time called for applications from the 

experienced staff of Public Works Department, P.H.E.,R.\V.D.,I&FC, 

Electricity Divisions serving under -  the state governments of Tripura, 

Arunachal PradeshIV1anipur who were willing to serve as Divisional 

Accountants on deputation basis. Accordingly the eight applicants (amongst 
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others) were selected and posted as 1)ivisioral Accountant on deputation 

basis under the administrative control of this office. The letter of Respondent 

No.2 (Appendix -II) appointing these Divisional Accountants on deputation 

categorically stated that the period of deputation was initially for one year 

extendable for a maximum of upto three years and in no case the period of 

deputation will be extended beyond three years. 

The Hon'ble Apex Court while laying down the law in Ratilal B 

reported in AIR 1990 SC 1132(1991) 15ATC (85) and State of Punjab vrs 

hider Singh (1997) & SCC 372:: 1998 SCC (L&S) 34 held that' 

"a person on deputation can be reverted to his parent Department at any time 

and does not get any right to be absorbed in the deputation post". 

That with reference to the statements made in the paragraph 4.2. of the 

application, the Respondent No.2 humbly submits that he has no comments to 

offer. 

That with reference to the statement made in the paragraph 4.3. of the 

Application,  the Respondent No.2 humbly submits that on completion of 

deputation periods, the repatriation orders to their parent department were 

issued to these Applicants. However, these eight applicants instead of 

reporting back to their parent departments moved the court against the 

repatriation orders of this office. The Hon'ble Itanagar Bench of Gauhati 

High Court in its order dated 1.2.2005 (Appendix - Ill) disposed off the case 

as Hon'ble court did not find any merits in the batch of writ petitions. In light 

of the Hon'ble Court's order dated 1.2.2005 the repatriation orders were 

again issued (Appendix- IV) to these Applicants. These Applicants then 

approached to the Hpn'ble Central Administrative Tribunal vide this present 

O.A. No.114/2005 for permanent absorption to the cadre of Divisional 

Accountants tinder the administrative control of the Respondent No.2. Inspite 

• 	 of repairiation order they are continuing in the deputation posts.. 

That with reference to the statements made in the paragraphs 4.4 of the 

application, the Respondent No. 2 humbly submits that the government of 

Arunachal Pradesh had vide its letter No.DA/TRY/15/99 dated 12.1.2000 

/ 
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contended that it was under active consideration of the State Government to 

take over the Divisional Accountants cadre from the existing combined cadre 

being controlled by Respondent No.2. More than five years elapsed since 

the State Government's letter of 12.1.2000 and the State Government has not 

initiated any further move to take over the cadre of Divisional Accountaits in 

the State of Arunachal Pradesh. Further, the Itanagar Bench of the Guhati 

High Court in its order dated 1.2.2005 disposing off Writ Petition (c ). 

No.459 (AP) of 2001 and Writ Petition (C ) No.5 17 (AP) of 2001 observed 

that Mr. BLSingh, Learned 'Senior Advocate on behalf of the State of 

Arunachal Pradcsh, has submitted that the State of Arunachal Pradesh has not 

yet taken any decision to take over the Divisional Accountants cadre from the 

administrative control of the Accountant General. 

However, it may be stated that the Director of Accounts & Treasuries 

Govt. of Arunachal Pradesh vide his letter No.DA/Tiy-27/2000/1e60-63 
'I 

Dated 30.7.2005 ( Received on 17.8.2005) has forwarded a scheme stating 

that that the Govt. of Arunachal Pradesh has dccidc'd in pursuance of 

Cabinet decision of the State Government for taking over administrative 

control of the cadre of Sr.DAO/DAOiDA from the Accountant General 

(A&E) Meghalaya. Arunachal Pradesh etc Shillong. 

The Respondent No.2 humbly state that the at present the Cadre of 

Divisional Accountants of three states i.e. Manipur, Tripura 1  Arunachal 

Pradesh are under the Administrative control of the Accountant General 

(A&E) Meghalaya, etc., Shillong and Divisional Accountants are posted 

among the three states also Respondent No.2 is responsible to safe guard of 

the interest of the Regular Divisional Accountants working in the three 

states. 
Further, 

the details of the scheme is under scrutiny and as the 	
S 

Respondent No.2 cannot take a decision alone to handover the cadre of 

Divisional Accountant to the state Government the matter would be referred 

to the Comptroller & Auditor General of India for his c6ncurrence/consent 

as required under existing procedure. 



4 r 	
- 	®r, 

That with reference to the statement made in paragraph 4.5 the P.espondent 

No.2 humbly submits that the Applicants were appointed on deputation to the 

cadre of Divisional Accountants for a period of three years. The Applicants 

are Divisional Accountants on deputation, and were reverted back to their 

parent departments of the Government of Arunachal Pradesh on expiry of 

their three years deputation tenn. 

That with reference to the statements made in paragraph 4.6, Respondent 

No.2 humbly submits that the staff Selection Commission is being 

- approached to conduct a special Recruitment for Divisional Accountants to 

fill up the existing vacancies in the Divisional Accountants cadre by direct 

recruitment on a priority basis and hence the question of replacing a person 

on deputation by another person on deputation does not arise. 
- 	 7. 	That with reference to the statement made in 1the paragraph 4.7, the 

• Respondent No.2 humbly submits that the Recruitment Rules and norms as 

applicable to the posts under the answering Respondents being formal and 

laid down, can no way be substituted, whereby the Applicants by attempting 

to misuse the due process of law and by misleading this Hon'ble Tribunal are 

seeking absorption in the cadre of Divisional Accountants. 

That with reference to the statement made in the paragraph 4.8, the 

Respondent No.2 humbly submits that the Hon'ble Itanagar Bench of 

Gauhati High Court had vide its order dated 1.2.2005 disposed off W.P.© 

No.459 (AP) of 2001 and W.P.( C) No.517 of 2001 wherein the present eight 

applicants were also parties to the case with the observation that the Hon'ble 

Court did not fmd any merits in the batch of this Writ Petitions. 

That with reference to the statement made in the paragraph 4.9, the 

Respondent No.2 humbly submits that it is matter of records. 

.1 That with reference to the statements made in' the paragraphs 4.10 & 4.11, the 

Respondent No.2 humbly submits that, some of the Applicants (in O.A No. 

114/2005) had iritially approached the Hon'ble Tribunal,Guwahati, for 

permanent absorption in the Divisional Accountants Cadre. On disposal of 

their prayer by the Hon'ble Tribunal,the aeputationists have challenged 
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respective Tribunal orders before the Hon'ble Gauhati High Court, Itanagar 

Bench. It may be stated that the common judgement dated 1.2.2005 passed 

by the Hon'ble Gauhati High Court, Itanagar Bench, in the respective cases 

of the Applicants along with other similar cases, held that: 

"when it is made on deputation, it does not result in absorption in the 

ervice to which an employee is deputed unless the concerned Department 

/decides to do so. 
I 

	

( 	Putting an employee on deputation in another service it does not 

confer any right to be absorbed in the deputed post and the dcputationist can 

therefore, be reverted to the parent cadre at any time". 

	

I 	It was further held that: 

fJ "the petitioners have lien to their respective posts in the parent 

Department and they can very well be repatriated back to their respective 

posts in the parent Department and ". 

"we do not find any merits in this batch of writ petitions". 

That with reference to the statement made in the paragraph 4.12, the 

Respondent No.2 humbly submits that the Respondent No.2 has no 

comments to offer. It is matter of records. 

That with reference to the statement made in paragraph 4.13 the Respondent 

No.2 humbly submits that in this connection in reply to letter No. 

DAJTRYIPart/15/99 dated 12.4.2005 (Appendix —V) received from the 

Director of Accounts & Treasuries, Govt. of. Arunachal Pradesh , the 

Respondent No. 2 reaffirmed vide letter No. DA Cellh1-8/Court Case/2000-

2001/147 dated 24.5.2005 (Appendix - VI) the decision to repatriate 12 

Divisional Accountants on deputation in light of the Hon'ble Gauhati High 

Court, Itanagar Bench judgement order dated 1.2.2005, and that the 

repatriation orders were being issued and further, that the Respondent No.2 

had requested the Standing Counsels to take necessary steps to transfer the 

remaining similar pending cases before the Hon'ble Gauhati High Court,to 

the Itanagar Bench of Gauhati High Court for speedy disposal of the cases. 

'a 
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Subsequent to the above, the Comptroller & Auditor General of India 

espondent No.1) had intimated vide letter No. D.O. No.425 N.G.E. 

- (App)/10-2005 dated 6.7.2005 (Appendix - \ Tll) that the question of 

absorbing the Divisional Accountants in the Divisional AQcountants cadre 

had been examined, but it was not found possible as the Recruitment Rules 

/ 

	 of Divisional Accountant do not provide for such absorption. / 
. 	 p 

13. 	That with reference to the Statement made in paragraph 4.14 of the 

Application, the Respondent No.2 lumbly submits that the Applicants 

• request for consideration of their cases for permanent absorption/continuance 

as Divisional Accountant, has been examined by the Comptroller & Auditor 

General of India (Responden No.1) but it was not found possible as the 

Recruitment Rules for Divisional Accountants do not provide for such 

absorption. Hence all Divisional Accountants on deputation" on completion of 

• their deputation period of 3 (three) years have been reverted back without any 

exception. The applicants contention that their cases are going to be ignored 

in an arbitrary and unfair manner is baseless. 

141 	That with reference to the Statemetit made in the paragraphs 4.15 & 4.16 of 

the application, the Respondent No.2 humbly submits that the Recruitment 

Rules for Divisional Accountants do not provide for such absorption and all 

Divisional Accountants on deputation on completion of their deputation 

period of 3 years will require to be repatriated back without.any exceptions. 

Grounds of relief(s) with legal provisions. 	S. 

p 	 1 

15 That with reference made in paragraph 5.1 of the Application, the Respondent 

No.2 humbly submits that the matter has been taken up in the above 

paragraphs. 

16 	That with reference to the statement made in paragraphs 5.2. & 5.3 of the 

Application, the Respondent No.2 humbly submits that the matter has been 

taken up in the above paragraphs. 
S . 

/ 
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'117 That with reference to the statement made in paragraphs 5.4, of the 

Application, the Respondent No.2humbly submit that the Applicants were 

reverted back to their parent department in the Government of Arunachal 

Pradesh as their tenure of deputation had expired and hence the " order of 

repatriation is not violative of Article 14 of the constitution" as has been held 

by the Hon'ble Apex court in State of M.P. vs Ashok Deshmukh (Ailt 1988 

SC 1240). 

I 
That with reference to the statement made.in paragraphs 5.5 ,5.6 & 5.7 of 

the 	Application, the Respondent No.2 humbly submits that he has no 

comments to offer 	 or 

That with reference to the statement made in paragraph 6 of the Application, 

the Respondent No.2 humbly submits that he has no comments to offer 

With reference to the relief sought by the Applicants in the paragraph 8, the 

Respondent No.2 humbly submits that the Applicants are not entitled to any of 

the remedies sought for and the Application are liable to be. dismissed as their 

claim for absorption in the services of the Respondent No.2 does not arise in 

the light of what has been stated above. 

That with reference to the statement made in paragraph 9 of the 'Application, 

the Respondent No.2 humbly submits that he has no comments to offer. 

In view of the facts and circumstances stated above, the Respondent 

No. 2 most respecthilly and humbly prays that the present Application as 

filed be dismissed, costs imposed in favour of the answering Respondents, 

the interim order dated 24.5.2005 granted in this case be vacated and the 

order dated 24.5.2005 be allowed to be implemented. 

'I 
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Vrification 

I, Shii A.K.Das,.Dy. Accountant General (Admn) Oflice of the Accountant 

General (A&E). Meghalaya,Arunachal pradesh and Mizoram, Shillong do 

hereby solemnly declare that the Statements made above in the Written 

Statement are true to the best of my knowledge, leief and information and I 

sign the verification on the 30" August 2005 at Shillong. 

I .. 	 Deponent 

• 	 a. r )uty cA)ua(ant GiixaI (twl. 

Office cI the AC.:JU tu.  

Tf fr -ti 
Meehalava C .. 

\ 
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(ii) State PW1Ic Works Clerks holdinq posts equivalent to or 	. Coarable with that of 
Accc)UOtRIIWSCIIIQL. 	COufltant On a reqular basis for 5 yg 	

c1udin 2 'e'arg e)operjer)ce in Public Works  Accounts.  
Note: , 

 3 The period of deputaon including the period of 
deputation In another ex-cadre post held immediately preceding this Bppoinbent in the same or some other oranI5ation/Dep. ment of the 

Centra]. Governent shall ordinarily not exceed 3 yea.rs 

IS Its COIr)OsjtiOn 	
in which Union 
Public Servjc 
Coriijssjo0 is  
to be consulted 
In ffl3kiflg recru... 
I tinen t, 

Group 'C' Depertjiienj Promotion 
COntmJ.ttee  (for confirmat1o) COnssung of :- Not applicable 

(1) Senior Deputy Accountant General/Deputy  Accountant General (dl1ng with  the cadre of Dlvi slonaj. ACCoUfltts) 
'2) Any 

Other Senior Deputy Accountant General or DePuty Accoun
tantGeneral or officer of equi- valent rank (from an office other than the one in which confirmations a-re considered); 

(3) An JCCL) 	Officer.  

Notei These senior officer amongst (1) and (2) 
Chairmen. above shall be the . 

-- - - ----..-,. 	

---/ 
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OFFICE UF THE ACG.)UnIT 	NEAL ( A;E) MFUH.,AA JARdI't0'L p,1QH 

AIJ MIZORAE U1'IU.JJ 

EQ i'K). 
 

on hio s0lecti.on lo.r the p( st Divisional 

/.\ccnuntaflt ( on doputati'Ofl basis) in th pay scale of Rs . 1400-40-

lQ_ 51T) 2300_QQ260U/ in 'the combthed cad 	of Divisional AccoUflt2flt 

under 'LEn adniini stra'i iv e contra]-  ni thE? 011 i c e of the iccount an 

GcnLi ] (I}), MrhdaYa r4 u, 5hil]On, 

aL present working in t e office of 

posted on depot ati 	( Divisional 	count). 	J 

in thec'Ei.0 Of the ........ 

2. 	 3hr I 	
U id 

join 
in the aforesaid post of Divisional Account on deputation 

-aithin 
15 d-ys'f rom the date of ,ssuC of this order, failing which 

his postin6 on deputation, is liable to he cancelled v)ithout any further 

communi,CatiO1 arrd the position may be offerec! to some ether eligible 

and selected car',d'idote No reresentati0n for 
	chanqe of th Liace 

of posting wi].l be entertained under any circumstances whatsoGV. 

Shri 
3. 	 The periml of deputation of 

____ 	 ........... v'jill be for a perio~efl~'Lone,)'  year at the 

nitial staqo. ' on the datC of joiniflO ir. he office of the 

0&r'L -

N 	QUc 
However the period of deputat.O 0  may be ext.en,ed upto 3 years. But 

in no case, the 
period of deputation' will he extended Leyond 3 years. 

The pay and deputation (dut'). aflyanc@s in respect of 

Shri 
he governed hy th' Government 0f India, inistry nf Finance 

ijblic Grievances and Pension ( 

Deptt. of personnel and Trcinifig 

l0tter 'No. 2/12/87_E5'tt (Pay .11) dtd. 29.4 .1968. 

.1 

i.T.0.  
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nd as amended and modified f 	I time to time. bhilC on doputation 

may 

elect to draw either the pay in the scale of pay of the deputation 

p r s t, or his basic .ay in the parent cadç plus personal py, if any, 

plus deputaton(dutY) allowance, 

on deputation should exercise 

.tio ..j.j,r•eqard within a period of I (one) month frnm the dato 

of joininq the assimont ( i.e.  tI?oresaid post of eputation). 

The. option once. ?xercised by Shri 

ha1.l he freated as final and can ot be 1 lteredichnyod latr under 

any circunistancs whatsoever. 

The Dearness Allowance, CCA, Children Education Allowance, 

..A., L.T.0 Ppsibr, etc will be governed by the 5ovt. of. India, 

Ainistry of ,  Finance Oh'. No. FI(6)_T(A)/62 dt..17. .l2.I962( Incorporated 

as Annexuro 3J of Choudhury ç CS .R Volume IV ( 13th Edition) and 

a s ameiaendod and modified from timb to t' m

on S h r i ....2 1 	 . . 

jenutatinn will be liable to be transferred to any place within the 

	

• . 	 ftate of Arunachal braflosh, Ivianipur and. Tripura, in the combIned 

adre of Di\'isional Accountants under the drninistrative control of 

hQ Acountant General (E) IecjI]alayo otc, Shillong. 

- . 
	 Prior concurrence of tfimust bo.cined by the 

Divisional Officer before Shri 

.. 

- (on..deputatinn) i; entrusted additional charges 

appointed or rn.frcd ' O 	st/station. other than ci4id in this 

tahl hniont Pt 

gq Tql ( 
• 	 .  

n 9w1q . 

	

• 	 '°°'' 	 Sr. Ac - )unt 	Officer. 

Megh)'Y' 	
i/ 	DA Cell. 

S)dIo 0-79:3001. 	• 
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Memo No. Di Cell/2_49/94_95/ 	- 	 Dated: 
Copy fOrwarded for informa -tion and necess.y action to :- 

Gene 

k9artala.  

4) The Chief Engineer, 
li(-- . is requeed to release ohrj 

immediately with the direction to report fo: duty to his place of 
posting on doputa -tion under intimation to this office. 

PGI3TEPD 21 	
Q 

He is requested to release 

tmmediaely 1i'r 

with the direction tb report for duty tc is place of postg on 
deputation under intimate to this offjc 

REGI3TETjE• 	T .e Executive Engii-iee. 

- ___ - •_.___ 	
;ie is requested to intimate 

the date of joining of Sh.rI 

RE GI$TERID . 	Shr i 	- 

C/O the 

7 	E.O. File 

8.3 .C- Fjl. 	 -- 

File. 

10. Pile of the &eputa -tjonjt. 	- 

VAC 0 
n ts 



IN THE GAUHA 1 HIGH COURT 
(THE HIGH COURT OF ASSAM, HAALAND, MEGIIALAYA, MATJypUl., 

TRIPURA, MIZORAM ANd ARUNACHAL PRADESH) 

1. WRIT PETITIONjcj NO.459(Ap) 0F2001 

M.V.Kartikeyan Nair, 
Son of K.P.V.Nair, 
Presently working as Divisional A 
Office of the Executive Engineer, 
Kalaktang. PW.Divislon. 

untant, 

Petitioner. 

-Versus- 
The State of Arunachal Pradesli, 
represented by the Secretary to the 
Public Works Department, Itanagar. 
The Chief Engineer, P.W.D., 
Govt of Arunachal Pradesh, ltanaga 

ovt of Arunachal Pradesli, 

The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, ASSarn e!.c. 
ShIllong 793003. 

The Executive Engineer, Public V/ork Department, 
Kalaktang Division, Kalaktang, A.P. 

• .. Responde 

2. WRITPETITIoNcJNo517(Ap) OF 20 

Shri Bidhu Bhusan De, 
Son of late P.C.De, 
Presently working as Divisional Accountant, 
Office of the Executive Engineer, ihiyuiiang Civil Division, 
Depaitnient of Power, Govt of Arukachal Pra(Iesll. 

Petitioner. 

-Versus- I 

The State of Arunachal Pradesh, 
represented by the SecretJn/ lo th GQvt of Arunachal Pr;desh, 
Department of Power, ltanacj-jr. 

The Chief Engineer,Power, 
Govt of Arunachal Pradesh, ltanagLr. 

CmThlj to ba in 
!fun Dopy 
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The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, Assam e c. 
Shlflong 793003. 

The Executive Engineer, Power Department, 
Hayuflahg Civil Division, Hayuliang, A.P. 

Respondents 

I WRIT PETITION(C) NO.729(AP) OF 2001 
Sri Tonkeswar Borah, 
Son of late Golap Chandra Borah, 
Presently working as Divisional Accoudtant, 
Office of Executive Engineer, 

• Tezu pwb Division, Tezu. 

Petitioner. 

-v e rs us - 
• 1. Union of india, 

through the Comptroller& Auditor Geneal of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 

2. The Accountant General (A&E), 
Arunichal Pradedsh, Megtialaya, Assari etc. 

II . 	Shlllohg 793003; 
The State of Arunachat Pradesh, 

represe n ted by the Secretary to the Govt of Arunachal Pradesh, 
Public Works Department, Itanagar. 

4. The Director of Accounts and Treasurie, 
Govt of Arunachal Pradesh, Itanagar. 

The Chief Engineer (EZ), P.W.D., 
Govt of Arunachal Pradesh, Itanagar. 

The Executive Engineer, Public Works thepartment, 
Tezu Division, Tezu, A.P. 

Respondents 

4. WRIT PETITION(C' NO. 

Shri Sanchyan Kumar Dam. 
SOn of late Subodh Kumar Dam. 
Presently working as Divisional Acc6untant, 
Office of the Executive Engineer, 
Sepa Electrical Dviision, Seppa. 

IflOF 

Petitioner. 

-Versus- 
1. Union of India, 

through the Comptroller & Auditor GneraI of india, 
10 Bahadur Shah Zfr Marg, Nevi Dfihi. 

bs 
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: 2. The Accountant General (A&E), 
Arunachal Pradedsh, Meghláya, Assarn et 
Shiliong 793003. 

3The Statd of Arunachal Pradesh, 
represented by the Secretary to the Govt 

• Power Department, Itanagar. 

'4. The Direttor of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

5. The Chief Engineer, P.W.D., 
Govt of Arunachal Pradesh, Itanagar. 

Arunachal Pradesh, 

Respondents 

5' 
	 12 (1W) 0 

/ 1. Shri Lndi Chatung, 
S/d late Lendi Shala, 
Office oj  the Executive Engineer (El 
Along, West Slang. 

2. Shri Love Rao, 
s/o Luxrnl Rao, 
Office of the Executive Engineer, 
D.O.P.Civil, Along. 

:rical), 

Peti ioner. 

-Versus - 

Union of India, 
through the Comptrofler & Auditor Geeral of India, 
10 Bahadur Shah Zafar Marg, New Delhi. 

The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, Assbm etc. 

Shiflong 793003. 
The State of Arunachal Pradesh, 

represented by the Secretar/ to the Govt of Arunachal Pradesh, 

Po'er Department, Itnagar. 	I 
The State of Arunachl Pradesh, 

represented by the Secretary to the' Govt of Arunachal Pradesh, 

Power Department, Itanagar. 
S. The Director of Accounts and Treasuries, 

Govt of Arunachal Pradesh, Itanaga. 
The Chief Engineer, Department of Power, 
Govt of ArunachalPradeSh, Itanagr. 
The Chief Engineer, PWD, 
Western Zone, Govt of Arunachal tradesh, 

Itanagar. 	
... RespondCfltS 

CT1ltld to be I 
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• uuofl PETITIO 6. 

Shri Jutiui KanflI, 
Son of Shri T.Kanlum, 
IFCD DapOdjO Division, 
Upper Subansiri District, 

runachat PradeS1. 
petitioner. 

-VerSUS 

I. Union of lnda, 	 deneral of India, 
thiOUgh the ComPtr0 	

& P.uditOr 

10 BahadU Shah Zafar Marg, New theihi. 

2. The Accountant General (!\&E), 
Arunachal PradedSh, MeghaYa, Assam etc. 

ShilloflY 793003. 

3. The State of Arunachal PradeSli, 
represented by the 5ecreta to the Go of AruflaCl PradeS ' 

Public Works Departmenti Itonaar. 

4, The DlreCtQr of ACCOUntS and 
TreSUtiCS, 

Govt of ,runachal pradesh, ltangar. 

5. The Executive Engineer EnginEet,l°1 

Daporijo DiiSiOfi, Upper Subanifl,. 

Arunachal pradesh. 

I' 
	 .30 

Shri L.Appa% Swami, 
Son of late L.A.Haidu, 
PresentlY working as Divisio'nal Accountant, 

OffiCe of the Executive Engineer PHED 
Khonsa, 

•strictT%rap, A.P. 	 I  

a 	

... ptitionc 

-VrsUS 

i. Union of india, 
through the ComptroUer, AuditOr General of lnd, 
10 BahadUr Shah Zafar Mag, New Delhi. 

2. The State of Arunachal prdesh, 
represented by the Secreat to the Govt of ArunaCl1 l'radeh, 

PubliC health Engineer tn Department, flnaqar. 
3. The ComptrOCt and Audor General of India, 

BalU Shah Za[far Road, 

IndraPrasthma Hean vo'- 	 to 

New Delhi 10 002. 	 tWfl cony 
(.1 

 (--.c c • 	
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•1. The Accountant General (A&E), 
Wunachal Pradedsh, Meghalaya, Assam tc. 
Shillong 793003. 

5The Chief Engineer (EZ), 
P.W.D.i Itanagar 
The Chief Engineer, 
Ptiblic Health Engineering Department, itanagar. 
The Senior Deputy Accountant Generai(4dmn), 
Accountant Geneal (A&E), Meghaiaya et. Shiiiong. 
The Senior Deputy Accountant General, 
Office of the Accountant General, Meghiaya etc. 
Shillong. 	 I  

The Director of Accounts and Treasuries, 
Govt of Arunachal Pradesh, Itanagar. 

10.The Executive Engineer, P.H.E.D., 
1 Khonsa, District Tirap, Arunachal Pradeh. 

Respondents 

8. WRIT PETITION(c) NO 

H.  Shri Sahtanu Ghosh, 
latb S.R.Ghosh, 

., Office of the Executive Engineer, 
RWD, Yingkiong, Upper Slang, A.P. 

Petitioner. 

-Versus - 

Union of India, 	 I 
through the Comptroller & Auditor Geheral of India, 
10 Bahadur Shah Zalar Marg, New Delhi. 
The Accountant General (A&E), 
Arunachal Pradedsh, Meghaiaya, Assbm etc. 
Shitlong 793003. 

The State of Arunachal Pradesh, 

	

represented by the Secretary to the 	 	of Arunachal Pradesh, 

Rural Works Department, Itanagar. 
The Director of Accounts and Treasuries, 
goVt of Arunachal Pradesh, 1tanagar. 

5.7he Chief Engineer, Department oIIRWD, 
Govt of Arunachal Pradesh, Itanagr. 

' 	6. The Superintenthng Engineer, 
RWD, Papumpare District, ltanagai 

Respondents 

to be  
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9. WRIT PETITION C) NO. 	[SI 

Shri Dilip Kumar Dey, 
Divisional AccountanL 
Oflico of thO Executive Engineer, PWD, Boleig Division, 

Govt of Arunachal Pradosh, via Pashicjhat, District East Siang, 

Arunachal Pradosh 

Petitioner. 

-Versus- 

UnIon of India, 	 I 
through the Comptroller & Auditor Generl of India, 
10 Bahadur Shah Zafar Mary, New DeIhi.I 

The Accountant General (A&E), 
Arunachal Pradedsh, Meghalaya, Assam etc. 

Shlllong 793003. 

. The State of Arunachal Pradesh, 
by the Sprretar, to the Gdvt of Arunachal Pradesh, 

p bllc Works Department, itanagar. 

The tirector of Accounts and Treasurie's, 
Govt of Arunachal Praciesh, Itanaar. 

The Executive Engineer, Public Works bepartment, 

Boteng Olvlsloh, Boleng. 

The Commissioner (Finance), 
Govt of Arunachal Pradesh, Itanagar. 

Respondents 

LL 	10. wRrrpErITIoN 
Shri Tashi Namgey.  
Divisional Accountant, 
Office of the Executive Engineer, PWO 
Govt of Arunachal Pradesh, 

4 

4 

-V e rs US - 

1. Union of india, 
through the Comptroller & Auditor 

-1O Bahadur Shah Zalar Marg, Nevi 

0.410(1W) OF 2002 

Seppa Division, 

Petitioner. 

eneral of india, 

The Accountant General (A&E), 
Arunachal Pradedsh, MeghalEtya, Assam etc. 

Shillong 793003. 
The State of Arunchal Pradesh, 
represented by the Secretary to the Govt of Arunachal Pradesh, 
Public Works Department, ltanaçar. 

c OT111jerti to 
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• 4. The Chief Engineer, Public Works Depament, 
Nharlagun, Arunachal Pradesh. 

The Director of Accounts and Treasdries, 
Govt of Arunachal Pradesh, Itanagar. 

The Executive Englner, Public Works Depament, 
• 	Séppa Division, Seppa. 

6. The Commissioner (Finance), 
Gqvt of Arunachai Pradesh, itanagar. 

Respondents 

11. WRIT PETITIO(C) NO.172 (AP) OF 2003 

Shri Pradip Kuniar Paul, 
Wdrking as Divisional Accountan 1t, 
Offlce of the Executive Engineer, 
Irrigation and Flood Control, Reource Division, 
Pahchamukh, P0 Agartala, WestTripura. 

Petitioner. 

-Versus 
Union of }ndia, 
through the Comptroller & Auditor General of India, 

•1. 
 

10 Bahadur Shah Zafar Marg, Ne'tv Delhi. 

The Accountant General (A&E), 
Arunachal Pradedsh, Meghaiaya Assam etc. 
Shillong 793003. 

I The State of Arunachai Pradesh 
represented by the Secretary td the Govt of Arunachai Pradesh, 
Irritgatlon and Flood Control Dcpartment, lianagar. 

4. The Director of Accounts and Treasuries, 
Govt o Arunachal Pradesh, Itaragar. 

. The Executive Engineer, 
Resource Division, Agartala, Tr 1ipura. 

Respondents 

12. WRIT PETITION(C) NO.256 (AP) OF 2003 

Shri Lani Bhusan Karmakar, 
Office of the Executive Enginer, 
Public Works Departnient©, 
Dumporijo Division, Upper Subasansiri District, 
Arunachal Pradesh. 

TTTTj,l to ba a 
/ 	 true ooy 

in 
//•_•, r 	 ( ( 
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1. Uhion of India, 
through the Comptroller & Authtor Gene al of India, 
10 Bahadur Shah Zafar Marg, New DdUii. 

• 2. The Accountant: General (A&E), 

Arunahal Pradedsh, Meghalaya, f\ssarn etc. 
Shiflong 793003. 

The State of Arunachal Pradesh, 
enrcpntet by the Secretary to the Go't of Arunachal Pradesh, 

Pubflc Works Department, itanagar. 
The Dfrector of Accounts and Treasuries;, 
Govt of Arunachal Pradesh, Itanagar. 

The Eecutive Engineer, Public Works department (D, 
Oumporijo Division, U. 	Subsansiri District, 

Arunachal Pradesh. 
The ommissioner (Finance), 
Govt of Arunachal Pradesh, 1-tanagar. 

Respondents 

BEF 
I-ION'BLE MR.JU 
HOF'I'BLE MR.3U5 

For the petitioners 	Mr.M.Char 
Mr A. Ros 
Mr.B.Hat: 
Mr. S.Du 

RE 
ICE LP.AN SARI 
ICE H.N.SARMA 

Ja, Mr.U.K.Nair, Mrs. B.Goyal, 
id, Mr.K.Ete, Mr. T.Michi, 
ang, Mr. K.Tapa, Mr.K.Tini, 
a, Mr.S.K.Gosh, Advocates. 

For the respondents 

Date of hearing 

Date of judgment 

Mr.M.Parthi, C.G.S.C., 
Mr.B.LSingh, Sr. Govt Advocate, Arunachal Pradeh 

o- cn- 05 

DGMENT AND OR 

U.N SARMA 3. 

This batch of writ petitions involve common question of law and 

facth. The grievance of the petitioner;s I
in all these petitions, is against the order 

of fepatriation from different Deprtments of the Government of Aruiiactiat 

Praesh I.e. their paret Department, by the Accountant General, who S)oste(i 

the petitioners on deputation as divisional Accountants in various olIice of 

wr1rnf,i to 

\ 	
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Arunchal Pradesh. It is the further prayer of the petitioners, in all the writ 

petitions, that they should be permanently absorbed in their exIsting deputation 

posth of bivisional Accountant under the State of Arunachal Pradesh. With similar 

prayer, some of the petitioners, namely, betitioners In W.P© No. 221(AP)102, 

W.P0 N6.256/03, W.P© NoA09(AP)/02 and W.P© NoA10(AP)/02 initi&ly 

approached the Central Administrative Tribunal, Guwahati and the learned 

Tribunal having dismissed their prayers, they have challenged the respective 

•ordrs before this High Court and accordigiy, those cases came to be taken up 

by the bivision Bench of this Copurt. The petitioners in other writ petitions 

• :naely WP© No.229(AP)/01, WP© N.820(AP)/01, WP(c) No. 159(AP)/03, 

WP(C) No. 517(AP)/01, WP(C) No.112(AP)/02, WP© No.301(AP)/02, WP© 

NdA73/02 directly appoached this High Court and those cases were taken up 

• by the learned Single Judge. In WP© No. 409(AP)/02 and W.P© No.110(f\P)/02 

a Division Bench of this Court by orderJ dated 11.08.03, directed that all these 

writ petitions referred to above, which are pending before the Single Bench, be 

lited for hearing before a Division Bnch along with the said writ petitions. 

AccordIngly, all the aforesaid cases liav come up for hearing before the Division 

bench. 

2. 	 The common case of the petitioners are that while they were 

serving as Upper Division Clerks in various offices of the Government of 

Arunchal Pradesh, the office of the Accountant General, Arunchal Pradesh and 

Meghalaya, vide Circular No.DA. Cell/2-l9/97-98/ Vol.11/ 215, dated 20.01.98, 

invited applications from candidates, who are willing to serve temporarily as 

DIvlsonal Accountant In Public Works bepartment in Manipur, Arunaclial Pradesh 
A' 

and Tripura for a period of one year on deputation basis. In pursuance of the 

aforesaId circular, the petitioners gave their consent for such deputation, and 

duly pplied for the same. On consideration of their applications, the Accountant 

General (A&E), Mechalaya and Arunachal Pradesh, posted the petitioners on 

deputation as Divisional Accountant for a period of one year in the following 

mahner: 

1. 	Dilip Kr, Dey, UDC , Office of the executive Engineer, PWD 'i'inqkiong 

Division (petitioner in W.P(D NoA09(AP)/02) posted as Divisional 

Accountant, Boneng PV/U Division on deputation for a pciiod of one 

S 	 year by order dated 05.04.99. 
I 	 h 

; 7 

\ 	 . 	 . 
\ 



2 

3. 

4. 

TbShl Narngey, tJDC, Office of 4 Executive Engineer,PW 	a D Borndi  

bivision (petitioner in WP© No.40(AP)f02) posted on deputa0n as 

bivisiona AcCOuflt 	
Seppa PWD DiviSiofl [or one year. 

urni Karnum, UDC, Office of the Executive Engineer,PWD Basar Sub- 

Division (petitioner, 	© in 'P 	No.21(AP)IO2) 
posted on deputatiOfl as 

DivlSi0fl Accountant, DapOrijO 1 	
F.C. Division for on year. 

Lani BhUShan Karmakar, UDC, Office of the Executive Engifleer,PWD 

Anini Division (petitioner in WP(D No.256(AP)/02) posted on 

s DiviSional AccOUflt, DurnPOrijo PWD Division for one 
deputation  

year. 

5. 	
ThankeSwat Borah, UDC, 00cc of the Executive Engineer,JD 

DampOrijo Cvl Division PW1) (petitioner in WP© 
	 )/02) lo.729(  

posted on deputation as Divisional Accounnt, DurnpOrijO Civil 
DiviS\Ofl 

PWD by order dated 22.0 1.97 for one year. 

6. 	
Sanchyan Kurnar Darn, DC, Office of the Executive Engineer, 

Kalaktaflg Division (titiOrer in WP© floA59(AP)°2) posted on pe  
ide 

deputation as D1visiOflal AcoUntant, DIvIsiOI, flaWatiia, TfiPula 
v 

order dated 27.01.97 for on year. 

7.V.K. Nair, UDC I 
 Office of th Executive Engineer,N 	

Bornd) DivO1i 

(petitioner in WP© No.459(AP)/°1) posted on deputation as 

Accountant, Chandel PWD Chandel, ManiPUr vide order dated 23.02.96 

for one year. 

B. 	
Bidhu BhuSan Dc, UDC, Office of the Executive Engineer, Deomali 

Electrical Division (petidofler in WP© No.517(AP)/02) posted On 

deputation as DiviSiO1 Accountant in Thoubal Project Division llo.11 

(Ir-C), Thoub, ManiPur vide order dated 26.04.96 for one year. 

9, 	
Lendi ChaWng, UDC, Office of the ExecUtivO EngineL" Ziro [led' ic 

Divison (petitioner in VP© to.1 12(AP)/02) 
posted on dcpUlatiOri as 

Divisional Accountant, Along Electrical Division vide o,der dated 

11.03.99 for one year; and Shri Love Rao, LOC, 0(0cc of the Executive 

(petitioner i \NP© 
Engineer,° Along Division 	

n 	o.112(AP)/0 

osicd on deputation as Divisional Accounta, Along 
PWD DivisiOn 

vide order dated 10.0 .99 for one yeLir. 

iO. 	
h, AsiStant, 010cc of the 

Santanu GhoS 
	Executive LiejilieL" ,PVII) 

Borndil 

 p 
DiviSio1 (tiUoner in 	IP 	NoA73() /02) 	05 1  ed oh 

1 7  
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deutation as Divisional Accountan, 

order dated 05.03.99 for one year. 

11. 	Pradip Kumar Paul, UDC, Offlce of t 

(petitioner in WP© No.172(AP)/03) 

A&ountant, Resoruce Division,  Ad 

1607.99 for one year. 

'(ingking Division, PWD vide 

e Chief Engineer, 1& IC Itanagar 

osted on deputation as DiViSiOnal 

artala, Tripura vide order dated 

3. 	 In the aforesaid deputation orders, it has been spedficaUy provided 

that the said deputation is only for a period f one year from the date of joining 

by the petitioners as Divisional Accountant and no right shall accrue to the 

• petitiOners nor they will be entitled to çermanent absorption as Divisional 

Accountani. It is also provided that tie said period of deputation may be 

extedded up to 3 years, if his service is conidered to be needed and in no case, 

the period will be extended beyond a peri of 3 years. Paragraph 6 of the order 

of députaion reads as under- 

"6. The period of deputation of .........will be for a duration of 
1(onè) year only from the date of joining as Divisional Accountant 

I 	 on deputation and no way he shall accrue any right to claim for 
permanent absorption as Divisional Pccountant. The period of 

• 	 deputation may be extended upto three years, if his service is 

• 	 considered to be needed. dut in no case, the period of deputation 
• 	 will be extended beyond the period of 3 years." 

4. 	Pursuant to such deputation ordcrs, the petitioners, on being elc'a';nd 

from their respective parent DepartnlentsL duly joined in their depUted i)OStS and 

seved accordingly; The said period of eputaUon was extended for a further 

period Of 2 years from the date of expiry. In the iiicanv,hile, U e Joint oh ecO or of 

Accounts and Treasuries, Government of Aruilachal 
Pradesh, vide letter 

Nb.ARY/15/99, dated 15.11.99, wrote to the Accountant General, inter aim, 

iiformng that the issue of recruitment and posting of Divisional Accountants to 

38 PublIc Works Divisions of the State f Arunachal i'rdeh, which are re;(imtlY 

ñiannéd by deputationi.sts were un1er active consideration of time State 

Government and that before placing the petitioners on deputation, the 

ovenment of Arunachal Pradesh wasnever consulted and althpugh the salaries 

etc fOr the petitioners were but tie fiomn the State excl mequem , the pmy scale 

	

presnUy enjoyed by the cadi e of Divisional AccountantS 1 maS beemi 	)r,j ig 

probern for granting huge sum in the form of pay am mcI ailovjancec. It  

/ 1 
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'U Intimated that the State Govt of Arunachal Pradesh is of the view that 

recruilment and posting of Divisional Accointants for the 38 Divisions of (lie 

Public Works Department may not be done since final decision of the 

Govenmedt Is still awaited and the pesons, who have been serving on 

deputhUor, may be allowed to continue fdr a further period of 2'ye3rs lit the 

lnterst di public service. 

5. 	 On receipt of the aforesaid letter as well as on consideration of (lie 

ters df deputation orders, 	the Accountant General, vide letter 

No.bA.CllI194I200, dated 11.06.2001, inimated the petitioners that on expiry  

of the period of deputation to the posts of Divisional Accountant under the 

adlnistative control of the Accountant General (A&E), Meghalaya etc., the 

peUtioners are to be repatriated to their parent Departments. When the 

Accountnt General took such decision, the same was challenged before the 

Central Administrative Tribunal, Guwahati Bench, by the petitioners in WP© Nos. 

221/02,: 256/03, 409/02 and 410/02 by different similarly situated deputationists 

In O.A.1os. 230101, 234/01 and 276/0 1and the learned Central Administrative 

Tibunl by judgment and order, dated 11m.02, was pleased to hold, inter alia, 

that the applicant.s, who came under the Accountant General (f\&E), Meglialaya 

on deputation are holding the pernanent posts in the respective parent 

L eparment and at the end of depuaUofl period, they are repatriated arid, 

therefbre, nothing illegality is discenibIe from the orders of repatriation. 

Accorthnqly, the applications were dismissed. Similar other ipplica(ioiis filed 

befor the learned Tribunal by other eriployees were also dismissed on (lie .ariie 

footirg. Thereafter, the Accountant Gneral(AE), Meghalaya; vrote to various 

DeprtmefltS of the State of Aru4chai Pradesh informing them that (lie 

DIvisonal Accountants posted in thei offices on deputation lis been Teleased 

and re reverted baè to their pareit Departments. When the judgnrerr( arid 

ordr of the Central Administrative Trbunal was challenged by the deputatioriistS 

befdre the Division Bench of this CoUrt along with the orders of repatriation of 

the deputatlonists to their parent Department on expiry of the period of 

deutation, this Court while admittig the petition was pleased to stay the said 

order of repatriation. The petitioners also prayed for permanent absor 13(101 ill 

their deputed posts. The Respondent No. 1 and 2 filed affidavit-in- opposition 

reiutrng the prayer made by the pe(tionerS in the writ petitions 

/ 
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G. 	 We have heard learned counsel appearing for the petihoners. Also 

heard Mr.M.Parlin, learned Sr.CG5C, and Mr.t3.L.SlngIi, ieariiea senior 

Advoate,ArunaChal Pradêsh. 

7. 	 Learned counsel for the petitioners have submiUed that since the 

petitioners are working on deputation for a considerable period, they are entitled 

for Oermanent absorption In their deputed posts. it has further been submitted 

that, since there is a move for bifuration towards creation of a new cadre of 

Accuntant General(A&E) for the State of Arunachal Pradesh and necessary 

proess Is going on, It would be highly prejudicial to the petitioner, if they are 

repatriated to their parent Departrients without considering their cases for 

perhianent absorption. It has also been submitted that the State Government 

having taken a decision to take over the adminisative control of the accounts 

cacre from the Accountant Generl to absorb the services of the existing 

lndumbents, the decision to repatriate the petitioners to their parent Department 

Is Illegal and In the aforesaid situation, petitioners are entitled to be permanently 

absorbed In their deputed posts. 

Mr.M.Partln, learned Sr.CGSC, on We other hand, refuting the 

sdbmissions made on behalf of the petitioners contends that as per the 

rcruitment rules governing the ser1vice conditions of the petitioners, which came 

into force with effect from 24.(i9.98, the period of deutatioii cannot be 

ettended beyond 3 years. Further, in the deputation order itsehl, it has been 

•  seciflcally provided that the terms of deputaUon would be only for a period of 

dne year and at any rate, it cannot be extended beyond the period of 3 years 

nd the petitioners, having joined as per the aforesaid tcrriis and cuiithtioiis 

vithout any reservation, are not now entitled to i aise claim for peririnneirt 

bsorption In their deputed posts. It is further submitted that the petitioners 

have no enforceable right, furidariental or otherwise, and trere is no illegality or 

irregularity in deciding and/or pdssing the order to repatriate the petitioners to 

their respective parent Departmets after expiry of the period of deputation and, 

as such, the petitions are not maintainable. 

10. 	Mr.B.LSingh, learned Senior Govt Advocate on behalf of the State 

Respondents, has submitted LhL the State of Arunachal Pradeshi has not yet 

taken any decision to take over the Divisional f\ccou itat 	It urn 0 

administrative control of the Accountant General, lie subunits that it is al)snhuiely 

within the domain of the Acountant General to keep the petitioners on 

\' 
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deputatloh or not. Mr. Singh has also su 

c i  
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tted that the terms of the order of 
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depUtation having specifically provided that the period cannot, be extended 

beyond three years, the Øtitloners have no enforceable right or locus to pray for 

pèrnanet absorption In their deputed 1osts. it is further submitted that the 

1 finncia burden of the deputed empidyees are being borne by the State 

Goernthent as the deputationists are being paid much higher pay and 

aIiówanes for the service rendered by them in the deputed posts and due to 

ex 1trem6 financial stringency, the State is not in a position to bear the said 

burdeH any more. However, due to interim orders passed by this Court, the 

pétftioers are continuing, therefore, he prays for dismissal of the writ petitions. 

H fuher contends that there is no illahiW in the orders passed by the learned 

Centra' Administrative Tribunal and the learned Trinubal has rightly rejected their 

applicltions. 

11. 	We have heard learned counsel for the parties at length and 

donsidered the rival submissions. The appointment to the posts of Divisional 

Assistant Is regulated by a set of rt.les framed under Article 118(5) of the 

onsitutlon of IndIa, which is applibe to the petitioners. As per the said rules, 

the method of recruitment to the po ts of Divisional Accountant is by vifly of 

dired recruitment. It is also provided in the said rules that vacancies caused due 

to crtain exigencies for a duration of one year or more may be filled up on 

tranfer on deputation from the statL Public Works Department Clerks liokhinq 

the posts equivalent or coniparble ith that of Accountan Senior Accountant 

on regular basis for a period of 5 yers induding two years experience iii pnblic 

works accounts and the period of deputation shall ordinarily not exceed three 

years. The petitioners, in the instant case, have not showji that they are eligible 

fpr deputation to the posts of Dtvisional Accountant,. as per the aforesaid 

quiflcation and experience prescri~d in the statutory service rules. (3e that as 

It hay, It is an admitted fact that tlie petitioners were posted on deputation as 

DMsional Accountant as per the order of the Accountant General (AfE) and lire 

said period of deputation as per th statutory rules cannot exceed beyond three 

yars. In fact, the order/orders by which the petitioners were Placed on 

deputation, lrasf have specilically p ovided that the period of deputation is lot a 

period of one year and under no circumstances the sam 	
nded e would be exte  

beyond a period of three years. 



7 .  12, 	Learned Sr.C.G.S.C. has su 

dcided to release and repatila(e the pe 

in fact necessary orders of release hay 

learned Sr.Govt Advocate, Arunachal 

Government has not decided to at  

continjation of the petitioners in the d 

hardships to the State Government. Wi 

tateGovernment to create a separa 

Arunchal Pradesh and as has bE 

mitted that the Accountant General has 

loners to their parent Departrircnts mid 

been passed in most of the cases. Ihe 

adesh, has submitted that the State 

Drb the petitioners Oermariently and 

)uted posts has caused serious financial 

also rind that there is no decision of (lie 

wing of Accountant General (A&E) for 

n submitted by Mr.Singh, the State 

Govenment has taken no such decision. Viewed from the aforesaid factual 

situaion, now the question arises asto whether the petitioners are entitled for 

H 	an offler to be absorbed permanently in their deputed posts or not. 

13. 	The decision reported in State of Punjab vs Inder Singh &Ors, 

reported in (1997) 8 SCC 372, is bought to be pressed into service on behalf 

of the petitioners and it has been sLbrnitted that since the petitioners are on 

depUtation for.a considerable period, their cases for permanent absorption may 

be directed to be considered by th Government. In Inder Singli (spuia) the 

petkioner who was enrolled in the PLnjab Police, on 31.08.66, as Constable was 

sedt on deputation to C.I.D. in the me rank on 13.01.69. He was sought to be 

reatria(ed on 15.09.90, while he wrs holding the rank of ad hoc Sub-Inspector. 

During the period of deputation, he was promoted as ofliciating Ilead Constable 

and in the parent Department, lie was holding substantive t arik of I lead 

Cdnstable. In the background of tie aforesaid facts, the Apex Court observed 

that alter allowing to remain on deputation for a period of 20 years, a hope, 

though not true, stil.l in his mind, that he would be allowed to continue in the 

C.I.D. holding higher rank till h attained the age of superannuation and 

acordingly afrirnied the order of (ie High Court to the extent for option given to 

all those respondents, who put in 20 years qualifying servce to seek voluntary 

retirement from the C.I.D. in th ranks they are holding and they vioi.ild be 

deemed to have worked in the C..D. up to the date of the judgment. The facts 

61 the present case are entirely li11erent. The petitioners, in the instant cases, 

were deputed some time in (lie year 1999 and on expiry of three years (hey 

were sought to be repatriated to their parent Departments. No prorrroliorr v.'as 

also affected to the petitioners 	 r '. white they werO seving in tIre deputed 

Department and at present, I.hey are corrtiirurng a, per 	rtrr;irr orrtr'r 	of lire 

(( 	
1 	 ( 

/ 



V.  

Coyrt. Accordingly the said case is of ni assistance to the petitioners. On the 

other'hnd, the learned C.G.S.C. has piaced reliance on a decision of tire Apex 

Court repo in Rati Lal B. Soni & Ors. Vs State of Gujrt & Ors, AIR 

1990 SC 1132, and reiterated his submission that the petitioners have no right 

to continue in thei deputed posts. In tte aforesaid case, the Apex Court, inter 
N 	 I 

alla, hid that the appellant being on deputation, they can be reverted to their 

• parent cadre at any time and Nuley do iot get any right to be absorbed on tIre 

dèputaion post and accordingly affirme4 the order passed by the High Court and 

dsmised the appeal Of the deputationls. 

15. 	 Exigencies of public service may occasion an employee to be sent 

on deutation with the consent of the rnpIoyee. Now, we are to see as to what j.  

the teminoiogy Deputaiion" connotesi The concept of "Deputation" in essence 

• derived from the significance of the wod 'deputy' and the appropriate meaning 

• of 'dthpuLy', in this context, would be "ubstantive". In Blak's Law Dictionary, the 

word :' depu has been defined as "a person appointed or delegated to act as a 

ubsttute for another esp.. for an "ofkial". The Apex Court has explained the 

oncCpi of deputation in the case of State of Pubjab vs Irider Singli (supra), 

at para 18 in the following terril: 

"18. 	The concet of "deputation" is well understood in 
service law and has a recognized meaning. "Deputation" has a 
diflerent connotation irr service law and the dictionary rirearririg of 
the word "deputation" is of the help. In simple 'iords 

• 

	

	"deputation" means service outside the cadre or outside the 
pareilt Deiar trirerrt, tDeputation is deputing or tim r1er rir r(J fir 

• 	employee to a post oj1side his cadre, that is to say, to ft tull icr 

• 	 Department on a temporary basis. Alter the expiry pci ixi of 
deputation, the emiloyee has to come back to Iris parent 

• 	 Department to occup' the same position unles in tire rrreaiiwlrile 
he has earned promtion in his parent Depitiiierrt as per tIre 
recruitrrrent Rules. Whether the transfer Is outside the rrorrrrI 
field of deploymentor not is decided by the authority v.'lro 
controls the servic or post from which the employee is 
transferred. There cn be no deputation without the consent of 
the person so deput&i and he would, therefore, know his rights 
and privileges in thedeputation post. The law on deputation and 

• 	 repatriation is quite settled law as we have also seen in vaiious 

judgments, which w have referred to above. There Is no escape 
for the resporrdents now to go back to the parent Depar tirreirts 
and working there as Constables or i-lead Cobstables as tIre CfSC 

• 	 may be 

(t7 
• 	 >" ' 	 ( ' 	 • ( 	I 	

• 
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16. 	In Kunal Nanda vs Union of India, repoed in (200) 5 SCC 

362, the Apex Court dealing with tire qdestion relating to the validity of air 

ord& of ipatriation of a deputationist, inter alia, held at para 6 as follows: 

"6. 	.... On the legal submissious also made there are no merits 
• I whatsoever. It will settle thatunless the claim of the deputationist 

for permanent absorption in the Department where lie works oil 
deputation Is based upon an 1y statutory rule, regulation or order 
bearing the force of law, a deutationist cannot assert and succeed 
In any such claim for absortion. The basic principle underlying 
deputation itself is that the erson concerned can always and at 
any time be repatriated to his parent Department to serve his 
substantive position therein at the instance of either of the 
Departments and there is no vested right in such a person to 
continue for long on deputatirr ........ 

17. 	. Recruitment to service may be made by way of deputation also apart 

from otlthr modes; but when it is made on deputation, it does not resull iii 

absorption In the service to which an employee is deputed unless the concerned 

Dartmént decides to do so. In that 4nse, it is not recruitment in its true 

impbrt and signh1icnce and the employe4 continues to be a member of parent 

service from where lie Is posted on Lieputation. By passing an order of 

deØutat.ion or putting air employee on deputation iii another service, it does iM 

confer ahy right to be absorbed in the dpued post and the deputationist can, 

, therefore, be reverted to the parent cade at any time. A (Jeputntioriisi. nii;jy he 

abored In substanUve capacav in W borrowed Deoartment provided tine 

borowd Deoartment so desires and Ui Darent Deuartment so grees. Iii the 

i , .instant tase, neither the parent Depart nent nor requisitioning Departiriemit is 

wiling tb have the petitioners absorbed 	rrnaiierrtly. ihe statutory mules, wlriIr 
I is the ource of right of the petitiones to be on deputation, prescribe the 

mxtmuqr limit of the period of deputation for three years only. lire orders by 

whIch the petitioners were deputed Iron the parent Department is very pcific 

that the period of deputation would nnot exceed beyond three years. lime 

petitioners have lien to their respective sts in the parent Departirrenrt arid they 

can very well be repatriated back to their respective posts. lire lilote1jills 

aailabe on record do not disclose any i 1 firmity or illegality in passing tire orders 
.

of repatriation after expiry of the periodo1 deputation, nor (in the said orders, inn 

Cryr1ti '() 
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ahy way, violate any of the provisions of the statutory r uIe or iculatjon 
: 1 1 	holding the field. 

In view of th 	 ns I  we e afores id discussion and decisio 	find that no  
• rIht of the petitioners have been iolated nor the petitioners have beii able to 

show any violation of Uie any of furrdamental rights gUararrtec:cj nuder the 

C6nstitution of India in deciding and/or passing the order of repatriation of the 

petitioner to their parent DepartrilentS justifying interference by this Count in 

e*ercise of its power of judicial re'ie, under Article 226 of the Constitutijn of 

India. In view of the abovc, ve do not find any merit in this Latch 
of .iu ii 

ptitions. Accordingly the petitions re dnsrnised with no order as to costs. 

Dsd 
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SPEED POST 

OFFICE OF THE. ACCOUNTANT GENERAL (A&E) :: MEGHALAYA. 
ARIJNACHAL PPADESI YffZORAJ\4 :: SHLLONG ::: 793001. 

No. DA Ceil/MVINTi)EpT./HjGH COURT! /m 	 a1ed 	M 	flfl 
Tc. 

The Executive Engineer, 
Along Electrical Division, 
Along. Aruna.cha.1 Pradesh. 

Sub:- Repatriation to Farent Department. 

Sii 

The Hon 'ble. Gatihati High Court,Itanagar Permanent Bench. Naharlaun.. 

while deliverin.g itg order dated 1.2.2005 in 12 cases) disposing W.P.© No.112 

AP)/2002 fried by Sim Lendi Chatung. Divisional Accountants on deputation 

has stated that it does not find any merit in the hatch of Writ Petitions filed by 

the Petitioners before the Hon 'ble Court. 

Accordingly. Shri Lendi Charting, Divisional Accountant on deputation 

stands released and reverl:ed back to his parent Department i.e. Chief Engineer 

Department of power ,Govt. of Arunachal Pradesh. Itana.gar. 

You are requested to release Shri Lendi Chatung immediately and make 

internal arrangements 1:o look after the work of the Divisional Accountant in ydur 

Division till such time a regular Divisional Accountant is l)oSted  by this office. 

The date of release of Shri Lendi Chatung may please be intimated 

teleaphica.1ly,17ax (No. 0364 2223103) to this office. 

Yours faithfully, 

Sr.Dy.Accountant Genera. (Admn). 
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Mcrno No, DA CcJIIM\'KMJDEPTN/J -jJGJ-J COURT/ IB —I 7. 	Dtd- 

Copy forwtwded for information and neoearv action to 
	 ¶ 

I. Thc Chicf En2in.r. Dcpartnnf of Powcr. Govt. of Arunachd 

PradeslUtanagar 

The Director of 	Accounts & Treasuries. Govt. of Arunachal 
Pradesh. Nahar1ain Aruna.chai Pradesh. 

The Director (Legal) 0/c the Compiroller & Auditor General. of lndi& 
1 0 Bahadur Shah Zafar Marg, New Delhi - 110 002. 

Thc Exocutivc Engincor. Along. Eloofrica] Division A1ong. Arunac.hal 
Pradesh. 

Shri Lendi Cha.tungDivisi.ona.J A ccountanl (Deputation 0/c the E.xeculive 
Engineer. A'ong E'ectrical Division, Along, Arunachai Praclesh. 

Personai File of Shri Lendi Chatung.D. A. on deputation. 

Spare copy. 

8/Posting Table. 
'V 

fl; 	Q 
\\\ 

Sr. Accounts C)fficer. 
1/c D.A. Cell. 
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SPEED POST 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) :: MEGHALAYA, 
ARUNACHAL PRADESHMIZQRAv[ :: SHJLLONG ::: 793001. 

No. DA Cell! {VKN/DEPT./UIGH COURT1!5 

To, 

The Executive Engineer,  
Along CivilDepar1ment of Power,, 
Along, Arunachal Pradesh, 

Dated:- ' 41( 7clñ, 

Sub:- Repatriation to Parent Department. 

Si, 

The Hon'ble Gauhati High Courljtanagar Permanent Bench Naharlaun.. 

while delivering its order dated 1.12005 (in 12 cases) disposing W.P.© No.112 

(AP)/2002 filed by Shri Love Rao Divisional Accountants on deputation has 

stated that it does not find any merit in the batch of Wiii: Petitions filed by the 

Petitioners before the Hon'ble Court. 

Accordingly, Shri Love Rao, Divisional Accountant on deputation stands 

released and reverted back to his parent Department i.e. Chief Engineer,Public 

Works Department ,Govt. of Arunachal Pradesh.Itanagar. 

You are requested to release Shri Love Ra.o immediately and make 

internal arrangements to look after the work of the Divisional Accountant in your 

Division till such time a regular Divisional Accountant is posted by this office. 

The date of release of Shri Love Rao may please be intimated 

telegraphicafly,pax (No. 0364 —2223103) to this office. 

Yours faithfully, 

Sr.Dy.Accountant Genertl (Admn). 



Memo No. DA Ccli 	DEPTN/fIJGI-1 COURT/I5- I1 	Dated:- 

' 7 Copy forwarded for information and necessary action to :- 	 •1 

The Chief Enginccr, Department of Power, Govt. of Arunnchal. 
Pradeshjtanagar 
The Chif Engineer, Public Works Department , Govt. of Arunachal 
Pradesh,Itanagar 

The Director of 	Accounts & Treasuries, Govt. of Arunachal 
Pradesh,Naharlagun, Arunachal Pradesh. 

The Director (Legal) O/o the Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi - 110 002. 

The Executive Engineer. Along. Civil Divieion,Department of Power. Along 
Arunacha.l Pradesh. 

- 

Engineer, Along Civil Division,Departrnent of Power, Along. Arunachal 
Pradesh. 

7. Personal File of Shri Love Rao,D.A. on deputation. 

R. Spare Copy, 

Z9Posting Table. 

Sr. .Ø6ount8 Officer, 
I/cD.A. Cell. 
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SPEED POST 

OFFICE OF TJi ACCC)tNTA GEJR/ (A&E : r }vE.GHAYA. 

iLUACI-Lt. PRADESFLMIZORAM:: S1LONG 793001. 

Th.o. DA Cell/I TKN/DEPT,/HIIGFI COU]RT/C 

To, 

The Execulive Engineer, 
P.W.D. Division Dumporijo 

Dumporio Anma.chal Pradesh 

Dated:- 2 4 ty 	flr 

Sub:- Repatriation to Paient Department. 

Sri. 

The Hon'ble Gauhati High Courtjtanagar Permanent Bench. Naharlagun. 

while deliverino its order dated 1.2.2005 (in 12 cases) disposing W.P. C No.256 

(APi '2 1)0 filed by Shin Lani Bhusan Katmaicar Divisional Accountaul on 

deil]tatiau has stared thai ii does nol find any meril the hatch of Wii Peiitions 

filed by the Petitioners before the Honb1e. Court. 

Accordingly, Shin Lani Bhusan Karmaicar Divisional Accounrani on 

deputation stands released and reverted hack to his parent Department i.e. Chief 

Engineer, Public Works Department Govt. of Arunachal Pradesh.Itana.gar. 

You are requested to release Shri Lani Bhusan Karmakar immediately 

and make intema.l anangements to look after the work of the Divisional 

Accountant in your Division till such time a iremilar Divisional Accountant is 

posi;ed by this office. 

The date of release of Shri Lani Bhusan Karmakar may please be 

intimated telegraphically/Fax (No. 0364 —2223103) to this office. 

Yours faithfully, 

Sr.Dv. Accountant General (Admn). 



, I 'j 

Memo No. DA Ceil/MVKM/DEPTN!l-HGH COURT/2h 	 Dated 	
( 	7nfl 

Copy forwarded for rnforrnation and neceary action to 

1 The (Thief Engineer, Public Works Depatl:ment., Govt. of Arunachal Pradesh, 
Itanagar. 
The Director of Accounts & and Treasuries. Govt of Arunachal Pradesh. 
Naharlaun. Arunacha.1 Pradesh, 

The Director (Legal) 0/0 the Comptroller & Auditor General of India. 
10 Bahadur Shah Zafar Marg, New Delhi. - 110 002. 

S1n Lani Eli.usan Karrnakar.Divisional Accountant (Deputation) 0/c the 
Executive Engineer, Durnporio Public Works Department Division 
Duinporijo Arunachai Pradesh. 

f'. Fcrsonai Fik- of Shri Lanii Bhusan. KatrnakarD.A. on deputation. 

6 Spare Cop\', 

~
;/ZPOFting Table. 

Accounts Officcr, 
I/c D.A. Cell. 



SPEED POST 

OFFICE OF THE. ACCOLT]TTANT GENERAL (A&E :: 1VWGHALArA, 
ARUNACHAL PRADESI-EMIZORAM:: SIIJLLC)NG ::: 793001. 

No. IDA Cell/MVKN/DEPT./HIGH COURT//&2 
	

Dated:- 24 4AY 2ft1). 

To. 

The Executive Engineer, 
I&FC Department. Daporijo 
Daporijo, Artinachal Pradesh. 

Sub:- Repatriation to Parent Department. 

Sn, 

The I-Ion'ble Ga.uhati I-ugh. Court Itanagar Permanent Bench. Naharla gun, 

while delivering its order dated 1.2.2005 (in 12 cases) disposing W.P.© No.221 

(AP t!2002  filed by Shri Jumi Kamum, Divisional Accountants on deputation has 

stated thai it does not find any merit in the hatch of Writ Petitions filed by the 

Petitioners before the Hon 'ble Court. 

Accordingly. Shri Jumi Ka.mum. Divisional Accountant on deputation 

stands released and reverted back to his parent Department i.e. Chief 

Engineer.Public Works Department , Govt. of Arunachal Pradesh.Itana.gar. 

You are requested to release Shri Jumi Karnum immediately and make 

internal arrangements to look after the work of the Divisional Accountant in your 

Division till such time a regular Divisional Accountant is posted by this office. 

The date of release of SIIIi Jumi Karnuni may please he intimated 

telegraphicallyiFax (No. 0364 - 2223103) to this office. 

Yours faithfully, 

Sr.Dy.Accountant General (Admn). 
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Memo No. DA CelI/1vf KMYDEPTN7H]GH COURT! / . 	 Datd:- 

Copy forwarded for infoniiation and necessiry action to 	.. 	2 4 

The. Chief En!inccr. I&FC Dcpartrneni Govt. of A.runachal Pra.desitItanaga.r 

The Chief Engineer, Public Works Department, 	Govt. of Arunachal 
Pra.desh,Ita.na.gar 

The Director of 	Accounts & Treasuries, Govt. of Aruna.cha.l 
Pradesh,Naharlagun, Arunachal Pradesh. 

The Director (Legal) O!o the Comptroller & Auditor General of India. 
10 Bahadur Shah Zafar Marg, New Delhi - 110 002. 

. Slid ,Tumi Kamurn,Divisional Accountant (Deputation) 0/0 the Executive. 
Engineer, I&FC. Division ,Daporijo . Aru.naehal Pradesh. 

6 Personal File of Shri Jurni Ramum.1).A. on deputation. 

7. Spare Copy. 

Table. 

SAcounts Officer. 
I/c D.A. Cell. 

.1 



A 

SPEED POST, 

OFFICE OF THE ACCOUNTANT GENERAL A&E) :: MEGFLALAYA, 
ARUNACHAL. PRADESH4\41ZORAM:: SHILLONC ::: 793001. 

No DA Ce1l/MVKN/DEPT./FIIGH COLRT2, 

To. 

The Executive Engineer, 
Seppa, P.W.D, 
Seppa. Arunachal Pradesh. 

Dated:- 24 M1' 

Sub:- Repatriation to Parent Department. 

Sri, 

The Hon 'bie Gauhati High CourL Itanagar Permanent Bencic Nah2rlagun. 

while deliverine its order dated 1,2.200 (in 12 cases) disposing W.P.© No.410 

AL J2002 filed by Sun Tashi Namge., Divisional Accountants on deputation 

has stated thai it doesnot find an merit in the batch of Writ Petitions filed by 

the Petitioners before the Hon 'ble Court. 

Accordingly, Tashi Narngey, Divisional Accountant on deputation stands 

released and reverted back to his parent Department i.e. Chief Engineer. Public 

Works Department , Govt. of Arunachal. Pradesh.Itanagar. 

You are requested to release Shri Tashi Namgey, immediately and make 

internal arrangetnents to look after the work of the Divisiona.l Accountant in your 

Division till such time a reul.ai.' Divisiona.l Accountant is posted by this office. 

The date of release of Shri Tashi Narngey may please he intimated 

.tele -aphica1ly!F.ax (No. 0364 - 2223103) to this office. 

Yours faithfully, 

Sr.Dy.Accountant Genei.al (Adrnn). 



e--  Afi r- 

Mrno No. DA Ccli!}vfVKMYDEPTN/HIGH COURT/t .- 
	 Dated:- 2 MAY e  

Copy forwtirded for infojination. and neoesaty action 1:0 :- 

The Chief Engineer, Public Works Department, Govt. of Aruna.chal Pradesh, 
Ilanagar. 

The Director of Accounts & Treasuries, Govt. of Arunachal 
Pradesh,Nal3arlagun, Arunachal Pradesh. 

3, The Director (Legal) O/o the Comptroller & Auditor Genera.l of India, 
10 Bahadur Shah Zafar Marg, New Delhi - 110 002. 

Shi. Tashi Namgev.Divisionai Accountant (Deputation) O'o the. Executive 

Engineer, Seppa P.W.D.Seppa Aruna.chal Pradesh. 

Personal File of Shri Tashi NamevD.A on deputation. 

Spare Copy. 

Posting Table. 

Sr.Aeunts Officer, 
I/c D. A. Cell. 



SPEED POST 

OFFICE OF Tf]3 ACCOUNTANT (IENERAL (A&E) :: IVII3GEALAYA. 

ARUNACHAL PRADESHJ\41ZORAI\4.: SH]LLONG ::: 793001. 

No, DA Cel1!TKN!DEPT.GH CQLUT' I 	 Dated:- 24 M 
To. 

The Executive Engineer, 
Tezu P.W.D., 
Tezu, Arunachal Pra.desh. 

Sub:- Repatriation to Parent Department. 

Sri, 

The Hon bie Gauha.ti I-ugh Court. Ita.nagar Permanent Bench, Nahariagun, 

while delivering its order dated 1.2.2005 On 12 cases) disposing W.P.© No.729 

iAP)2001 filed by Shri Tankeswar Borah. Divisional Accountants on deputation 

has stated that ii does not find anvrneril in the hatch of Writ Petit:ions filed by 

the Petitioners before the Hon 'bk Court. 

Accordingly, Shii Tarikeswar Borah, Divisional Accountant on deputation 

stands released and reverted back to his parent Department i.e. Chief Engineer 

(East Zone)Public Works Department ,Govt. of Arunachal Pradesh.Itanagar. 

You are requested to release Shri Tankeswar Borah immediately and 

make internal arrangements to look after the work of the Divisiona.l Accountant in 

your Division till such time a regular Divisional Accountant is posted by this 

office, 

The date of release of Shri Tankeswar Borah, may please be intimated 

teieraphicallv/Fax (No. 0364 - 2223103) to this office. 

Yours faithfully. 

Sr.Dy. Accountant General (Admn). 



0 e- 

1\4erno No. DA Ceii/MVKM'DEPTN/EIIGB COURT/ 	I 	 Dated:- 

Copy forwarded for rnforrnation and necessary action to 

The Chief Engineer (East Zone), Public Works Departnieni., Govt. of 
Aruna.cha.l Pradesh, Itana.gar. 

The Director of 	Accounts & Treasuries. Govt. of Arunachal 
Pradesh, Na.harla.gun. Aruna,cha.l Pradesh. 

3, The Director (Legal) C)!o the Comptroller & Auditor General of India, 
10 Baha,dur Shah Zafar Marg, New Dethi - 110 002. 

The Executive Ennjneer, Tezu P. WD..Tezu. Aruna.cha.l Pra.desh. 

Shri Tankeswa.r BorahDivisional Accountant (Deputation) O/o the Executive 
Engineer, Tezu P. W.D. Tezu. Aruna,chal Pradesh, 

Personal File of Shri Iankeswar Borahi).A. on deputation. 

i. Spare Copy. 

7,  

zPosthg Table. 

/ ecounts Officer. 
lie D.A. Cell. 

•1 
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SPEED POST 

OFFICE Of ThE ACCOUNTANT GENERAL (A&E) :: MEGHALAYA 

ARUNACHAL PRADESHJvL[ZORAM:: SI-1]LLONG ::: 793001. 

No. DA Ce111MVKN/DEPT./HIGH COTJRT/ KQ 	 Dated:- 24' km2005 

To 

The Executive Engineer, 
SeppaElectri.ca]Division Department of Power, 
Seppa, Arunachal Pradesh. 

Sub:- Repatriation to Parent Department. 

Sri, 

The Hon'ble Gauhati High Court,Itanagar Permanent Bench, Naharlagun, 

while delivering its order dated 1.2.2005 (in 12 cases) disposing W.P..© No.820 

(AP)[2001 filed by Shri Sanchayan Kr.Darn, Divisional Accountants on 

deputation has stated that it does not find any merit in the batch of Writ Petitions 

Accordingly, Shri Sanchayan Kr. Darn, Divisional Accountant on 

deputation stands released and reverted back to his parent Department i.e. Chief 

Engineer (East Zone),Public Works Department. ,Govt. of Arunachal 

Pradesh.Itana.gar. 

You are requested to release Shri Sanchayan Kr.Dam immediately and 

make internal arrangements to look after the work of the Divisional Accountant in 

your Division till such time a regular Divisional Accountant is posted by this 

office. 

telegraphically/Fax (No. 0364 - 2223103) to this office. 

Yours faithfully, 

Sr.Dy. Accountant General"  (Admn). 
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Memo No. DA CeU/MVq31'DEPTh/1-IIGH COURT! ! 	I 	ated:- 

Copy forwarded for information and necessary action to 

The Chief Engineer (East Zone), Public Works Department, Govt. of 
Arunachal Pradesh., Itanagar. 
The Chief Engineer, Department of Power, Govt. of Arunachai 
Pradesh,Itanagar 

The Director of 	Accounts & Treasuries, Govt. of Arunachal 
Pradesh,Naharlagun, Arunachal Pradesh, 

The Director (Legal) OIo the Comptroller & Auditor General of India, 
10 Bahadur Shah Za.far Marg, New Delhi - 110 002. 

S. The Executive Engineer, Seppa Electrical Diviiori, Seppa Arunaeha.l 
Pradesh, 

Executive Engineer, Seppa. Electrical Division, Seppa. Arunachal Pradesh. 

Personal File of Shri SK.Darn,D.A. on deputation. 

Spare Copy. 

\ ,rng Table. 

ccounts O 
I/c D.A. Cell. 
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O RUNACnM FkLFSH 
DIRECTORATE OF ACCOUNTS AND TRiASIjjE 

1\L4iIAR.LA(JN 

DA[fRy/Pa-It/1 5/99 	 Dated N&erlagul) the 	April 
To 

The Accountant Genrai (A&E), 
ArLmachaj Pradesh Mog,hnJ aya etc 

1Ion, 

S i.ib 
- 

Re1 	Your No. DA Cell/i -8/Cow' Case/2000-01 /1909 dated 
March24,05. 

1 

il 

Wle 1.viting a re±reIiee to your ieter no. & dated quoted aboye I am directed to request you to huish de.tl hsi of 12 Disionnl Aecoun on deputatjo in whose cases D1SiOIIaJ Bench of Guwiati High Cou has ordered for repaiation / reversion back to their parent depament. Siniilay dforrnation also be fuih ed in respect of 1.9 thsjcna1 .Accotants WbOSC eases are pending in the Court/ CAT in order to persuade the officials to withdraw the cases, 

An early response is soiicitd. 

Director 
Govt. of Arunachal Pradesh 

~Lahafgqgj. 

rJ 

N. 



Ad 	
.4D- 

L..}]1'ftj (.)J 'fl -JF AC L1!cjf AN'I GLNEJ A (Auj 
IVLhIftJALL\A.A.1 ftLfl AL .ii 	ii H. 	J-ll1. LC)NG: 19? 	1.. 

(.';11.! I !Low C.L e/2000200 1.// 7, 	Da led :2U•-2OQ, 

.1JflCL)1 ()1 	&. J1eSi,ni!, 
(c.v't. of i\i:unachaj Prack.sJi. 
}<LaiirIauii. 

oh:- /)j1');77/ Acvouniain; 	pufatioij- tagar:Ji1:F. 

In i.n vilin, a ie1j'ee 	o 'oui leLuev No.DA •"fRY/°Paj" 	;j 
Ufl Ihe t.i jec i.ett1)(l ahovc:. J ii'n in iiii llni you t1ii. u1 lihi 

U3O 	( ti .1 2.2OO 	jsd ii) 12 	hy fli : I-[mi 'hi 	•'i( 	H 
l, m:.ai J.;it-n ann! Bench. 1, ahw:1a011 	cpairiation oidcrs in rrsi.ec. of 1 2 

1 r1 ye) L)iviional Aceountanis on (lepulalion 1(1 their pavdni depnim 

iuithei 	iii iupee. ol ilhjOI'11:J' 19 (fJii'ji) (ac;: of 
iO.I.ii•j i 	.L1T'(IJ.lL Di VLSJ.o]it1j((;(yUfljai1t 	vhith a: pei.idtn 	iii fl c .I-10 	l:i 	It 
nu:: CAl (.fuvdiii, ho 	tadin 	(Inu JL jj\1 	 Jl 	ij 	 j, 

'C:fl' SI.op; lo tianstèr thoc oasL-; 	to 1 e Don 1)1e Jll ConrL 1an 1fl 

- cc.riu en I ]renc1i, for speedy L:li spo:al 

(S. A,h (S\) 

:r. Dv, Aecoiini Iii (jej toraj 
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/ 	DO. No. L$  N. 	\p )/] u-cius 

4 	
I7-i-1' 

i\.'IHumar 	 - 110002 anis i. T' 	
OFFICE OF THE 

A.sstl. C.&A.G.() 	
COMPTROLLER&AUDITOR GENERAL 

OF INDIA 
• 	i (C( /.-f(/ 	•/ / 7 () 	 10, BAHADUR S HAH ZAFAR MARG, 

/ 	/ 	 NewDelhi-110002 

frtT / DATE 	7. 2aO 

C-. 

Dear  

Kindly refer to your D.O. letter No. D.A. Cell I 1 - / Court 
Case/ 2000- 2001. I 415 dated 13.062005 regarding absorption of 31 
employees of the state Govt. of Aruna.cha] Pradesh, working as Divisional 
Accountants on deputation, in the. Divisiona.I Accountant Cadre.. 1 would 
like to mention here that the above issue has been examined in this office. 
As the Recruitment Rules for the post of Divisional Accountant do not 
provide for such absorption, it ha.s not been found possible to accede to 
the request of the State Government of Aiunachal Pra.desh to absorb these 
peisoimel in the Divisional Accountant cadre. 

Yours sincerely. 
If 	 I -i•- 	

( 	(I 

(MAN I SN 1K UJVL4,.R) 

Shri A.W.K.Langstieh 
A. GL' &E) 
Meghaiaya, 
Shillong, 

if 

XI. 
- 

To 	 O I Phone 2323140, 23231761 	ol'.'. /Telegram : A R G E L NEW D E L H I 

7n':1 ITeIex 031-65981, 031-65847 	T4f/Fay 91-11-2323546. 91-11-2323401'! 
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to, 	- 

<4 
	

Advv ocatep 

/ 

• 	 Guwahati 	
( 

Ref. t CA t, 	of 200 5 
L 

-VsrsuCa. 

Union of mdii & Others 

Sir, 

/ 
 Q, 

Pisa*l tik,  nøtici that the r*tpofldentsyin the  

ibovi cane hive filid 1 Iiiltt:ufl attit9mgnt in thn above 

Ca..'. 

Kindly acknewl.dgp receipt. 

Y,un faithful ly 

Ricwjved copy 

67- 	9Advocnti 

'bOb 



S jti i1 
Centr1 	l. 

c . 

IN THE CENTBAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI ENC1t GUVVAIIATI 

11 

1. 

In the matter of; 

No. .114L2005  

Shri L. Chatung & Ors. 
-Vs- 

Union of India o 
 

-AND- 

In the matter of: 

An additional affidavit submitted by the 

applicants in support their contntiQflS raised 

in the Original Application. 

The applicants abovementioned most humbly and respectfully beg to state 

asunQr:- 

That your applicants further beg to state that during the pendency of the 

Original Application flied by the present applicants, for absorption of the 

applicants in the  cadre of Divisional Accountants on regular basis, a 

further development has taken place in the matter as such this affidavit is 

neces5aiV in order to appraise the Hon'bie Court regarding subsequent 

development on the question of absorption in the cadre of Divisional 

asis. Accountant on regular b 



0 

2. 	That the Director and Accounts and Treasuries, Govt. of Arunachal 

Pradesh i.e. respondent No. 11, submitted a written statement supporting 

the case of the present applicants and also framed a scheme for taking 

over the adiiirmstrative control of the cadre of 5enior DAO/DAO Grade-

T,/DAO Grade- IT and DA of working Divisions belonging to PT-IR/RWP/ 

TFCD/PWD/Power Department of Artrnadial Pradesh from the control of 

the Accountant General (A&E), Meghalava. Arunachal Pradesh, etc. 

Shiliong and the said scheme is forwarded. by the Respondeht No. 11 to 

the Respondent No. 2, for considcration and approvaL which is annexed 

with the written statement filed b the Respondent No 11. In the said 

scheme, a specific provision is made regarding absorption of the 

Divisional Accounts on deputation 1  particularly in paragraph No. 2 1  

wherein it has been stated that the Divisional Accountant on deputation 

who have completed the existing term of deputation will be continued as 

emergency Divisional 'Accountant for the time being as working 

arrangement but for their absorption as regular Divisional Accountant 

they shall have to jualiIv themselves in the Divisional Tests examination 

within 2 years from the date of takirLg over of the cadre from the 

adnthtbtrative cottirot of Llie AG (A&E) Megi.&aktva, Shillon etc. The 

deputationisis will he given 3 chances to qualify in the Divisional tests 

examination, if any body fails to quaiifi the, Divisional tests examination 

shall he revertect to their parent department as and when qualitied hand 

become available, In paragraph 3 of the said draft scheme it has been 



..s  

to, 	 - 

( 

: O,A. N. 	of 200 Jr 
L. 	.}. 
- t'.rue 

Uflon of India & flthaz, 

Sir, 

// 
Pleast,  t.ke notici that the rsond.nta/n th 

ibøvi ci*' hays fUad a wrlttun statomnt In the sboie 

cast, 

KLnd2yiicknw1dgp r.eaIpt. 

?btar ?sZth?ul1y, 

Roa4vad copy 

9 Advoote 

-0004r- 



S 	 T 

IN THE CENTRAL ADMINISTRATWE TRIBUNAL 

GUVVAHATI BENCH: GUVVA!IATI 

in the matter of; 

O.A. No. 114 /2005 

Shri L. Chatung & Ors. 
Vs 

Union of india & Oi 

• -AND- 

In the matter of: 

An additional affidavit submitted bv the 

applicants in support their contentions raised 

in the Original Application. 

The applicants abovementioned most humbly and respectfully beg to state 

asunder:- 

1. 	That your applicants further beg to state that during the pendency of the 

Original Application filed by the present applicants, for absorption of the 

applicants in the cadre of Divisional Accountants on regular basis, a 

furtheT development has taken place in the matter as such this affidavit is 

necessary in oider to appraise the Hort'bie Court regarding subsequent: 

development on the question of absorption in the cadre of Divisional 

Accountrnt on regular basis. 



specifically stated they will be placed under the adniinistrative control of 

Finance Department. Govt. of Arunacha]. ?rade.sh, hanagar, after receipt 

of the aforesaid scheme prepared by the State of Arunachal Pradesh, the 

Accountant General (A&E) Meghalaya, 5hiflong made' certain 

modification in the said scheme.. However, in para graph 7 of the modified 

scheme, it has been stated that no employee from the State Government 

should be posted to the regular charge of any division unless he or she 

completed the special tranng required in public works Accounting 

system as well as Finctioning of the public works division and has 

ubsequently qualified in an appropriate departmental examination to be 

intioduced by the State Govt. of Arunachal Pradesh as indicate in draft 

scheme of the State Government.. Howeverf in the modified scheme it has 

been stated that the Director of Accounts and Treasuries, Arunachal 

Pradesh shaIJ have the power to appoint any employee of the State 

Government as Divisional Accountant/Diviional Accounts Officer on a - 

temporary and ad hoc basis till the post is filled by the regular qualified 

persons. Therefore, it appears from the letter of the Accountant General - 

tA&E) Mcghalava Shillong bearing No. DA/CelIf 14/2000-2001/1509 

dated 25.11.2005 whereby coutmei*3 and sug3estions of the StaLe of 

Arunachal Pradesh is invited by the Accountant General over the 

modified scheme for further consideration and approval of the 

Comptroller and Auditor General of India. Thereftre, it appears on 

principle that the Respondent No. I and 2 have accepted the scheme of the 

rl 



: 1  

Govt. of Arunachal pradesh with certain rncxUficatioil of the Scheme 

suhnutted by the Govt of Arunachal Pradesh. 

the letter dated 25.11.2005 with the n1odified scheme is 
Copy of  

eidosed herewith for peJusal of the Honble CurL as 	re 

3. 	
That it is stated that the Govt. of Ar.ulachai fradesh have already 

examined the modified sc 	
d heme and the same shall be forwared to the 

Respondent No. I and 2 shorily to expedite the process of taking over the 

aclrninistrathe control of the cadre of the Diviianal Accountaflt.. 

in the thcunistartces stated above the Hoztble Court be pleased to 

direct the respondentS to taie a final decision in the matter of 
absorp

4
0r 

of the applicants as expeditiousiY as possible and  till such time the 

applicants be allowed to continue and stabis quo be maintained till a final 

decision.iS taken ever in the issue. 

in the, facts and circumstances as stated above the Fion'blC Court be 

pleased to allow the Qriginal Application. 



VERIFICATION 

• 	 l Sun Lendi Chatung, S/o Late Lendi Sala,, aged about 36 years, working 

as Divisional Accountant, in the O/o- The Executive Engineer, Along 

Electrical Division, Department of Power, Along, applicant No, 1 in the 

instant Original Application, duly authorized by the others to verif the 

- statements made in this application, do hereby verify that the statements 

made in Paragraph I to 3 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this verification on this theL 
C 

day of March 2006. 

.1 
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t may be cfl11 	
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VIt SLhwe fui 	(lit 	i incfu 	1 liii L tdre ni 1) 	iqon 11 	tUWI 	IU 	I 	)t 	ljWl ii 	

Ct  D uut 	Qfflcs, from 	the 
f 

A 	- 
( 

- 
The Government of Au 	

:udm:uI t'ttk;h tI;U: 	t.thih o 1:iLr mvt'r tlw i:Iiu 

edifJ)iVJ10nihl Aecoilfflffl( / thvpnUl th A 	tliIl (ifiR 	ht in k milniiiii i 

control t1 the Acconntflflt Gciicral (A&I) Mch:i1;yt Shu tuii: 	' it: mdimuin;(I utiVe 

cUOtrul on tIfl.. fQflO\Vi ug (CI IUS LIId eoiidil i&)Il 

The adininiSUUliVC control of the DiviiuuIll Act mm,iLit11 / j )ivkliitl 

Accqunts' officers, 'ho are jrcscuitly govcrned 
under the CcuiliI Civil etvicc ule; 

md arc woiking under the adinzmstiilUvc tontiol ol At i. oniti ml  

•

their transfcr to ServiecS of Govt. of ,  Al tacinil Prnksh, 

vevith thc4ixcctOr of Accounts and TicasuricS, Govt of Aiun uch 
il 1'ide'li under 

DcprWlCflt of Finance who would c\erUSC m11 (he admunvlltltmvc pOWUS likc 

Icccuiu11cilt/PrOm0hb0' leave / transfers &. pQSLU)gS / dl5upIlil muy vu mUu etc 

ctlrc untransiCE: 

a) 	
Ihe existing 1ivswn1l Accoiuiitit1it / DivuOI2 ml AA uiut' 	fl h cm 	itmu.ki the 

,jdnniusLratIVc 	
øntiol of .ACCOUntUUt (,c..ncIJI (A.&.L..) 11cgl uLmy m, 	iii lum m, ii 1tVt. the 

fbllowrng cah pornpos1tiOl 

CI 

rOfrTTIlITLT

Ilts

55004759000 

DiVsional .- -. Accounts 
• 	. 	•,-; •- Officers Gradc-fl 

' Divi,wn4 	Accounts 

• • 	
O1flc Grade-IL 

officers 
- 

 

• - 	:(b 	
;fte -Ui1ungoCr tothese1V1 	ol Govt. of Auuiinichm;Ii t' ;mk:h, the cxmstmimg 

: regular 'Divisional Accountants I. 
Divisional AccountS 01 liccu s WUIlICI CiiflhiIlUC to 

citlrc•stiuc(ui.amud e;natiUfl. 

3.-: Qp!Jii 
(

%)_ .AftC(pub11c1Uoiiof.t0rt1 fjr the ' Op(I;Cd tiamc:hcm nt iii the 1)1 lid;'1 

Gazette ofthe State GovcimilCflt, Accountant Geucu at (A&h) b iltjhmht) a, milloug ;hmhl 

caUipon all the regular Divisioni Accountants I Divh;ionai At•cuuuLS Uiiiccu; of lime 

combined cadre, who fund pbcc, on the dale of Gazette h ti1ic..:m iu in the Gm adat ion list / 

mmui4uiuied by his office to uu u'd the mu opt lufl mu tlm pu 	a 	mm u h n nn uj 	Ill 

- hccwitb through the respective cxctutive cigiflCdES witimiii a puiud oF two iituiithm tot 

iug over to the SCIV ice of the Statc;G0Vt. of /uunahal I mdcii mit hr their eum 
ii the Central GovernulCilt -. Service under the adumm1;mi;tu ai vi: 	

miii ml ni A ( ; .(A li)

1. 
• 	Mcghalaya. Tbc optkm so exercised shall be Iiuiai atuul in no 	

v ili)CVtI it si nil I be 

altered. Those -who -do imot cxci cisc such option within thic :
- Li -- I 	iil lw wi m;uIevcu 

reasons shall be deemed Lu have made aII OmtiOi% to iClilafli in ih (. imUai (mi\'I. Set vice 

• 

	

	
under the Administrative control of A.G.(J\&E) Mcgl;a1ay- 'I mc petisitill am1 uther 

rtircmflCflt 1iabil1icS of those who opt for (he State Scu vice Iniii iii
-  (Un IIC by time Guvt. of 

- 	 .• - 	. 	- 
- 	

tot 

	

Those DivisiOntl Accolit) t; I Divisional Accomulm(i; UI ;-um win' opt 	their 

• 	
coiitiliUtuiCC in the Central Govcrumuletmt. Service nuder lime amhm nimii:a ;mli ye em iii imil of' the 

• A.G.'(A&1) Mchalay:i wihilme 1nm;tcdin ,Maipur I'l mipw ;m. 

- / t.I 

--- -------; 
6500-200- 10500 25 'Yo ;; 
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hIo CF1J)1())'CCS of Stc Govt.iiuii_t v!io ave. on kpill:411(m to 	 )&)s ts of )v 	d 

k 	 ')U]IIfl1S I i)ivi iot1 ./\c(_()IuI(' (_)J f 	s_ 	ji 	ntM I ,t ' 	L 	 L 	 ( 	to 

I 	IIi& t;Iii1t 	:;i,r.  

	

Stwil 	 ., ii 	 J• 	 i :i  v i  

10 tt4VL CU [lit., 	iiI iid terills LIId t uithuuii ol t piil iii 	 t d 	ih 

G oyt. 	., .. 	 . 

,. 	
. 

to U ui'Jt.i 10 (t) 	St4itt (JU\ I , I I & 	I 	l I I t)J 	411 	t J 	4 ( UI t I it 
4 	(X1btU) kD1vi1oihJ ALcouIIt1U1tS I Divisional AcoLuIts ()11i Li 	- liall lie legillatcd as 

fbJJs's 	: 	 4 

1; 

c 	
Existing D%'is1on1 Accountants I Dtviiui ii Atoun1 OUiu.ts htfl 

laced in their cxsung 	sciIcs J!owt.vu, u t1n t,vuit of 'iII)' xtv,wn of 
pay sa1csof.e,istmg Divisional Accountants /DivistoiiaI Accounh Ofliu.i by 1ht. GovL 

4;( 	fIntha.With 'cffet from a date prior to thc date of takii g 	c t ht.. tdi .. Lonli ci , I lu... 
, 

	

	
be cithticd to such rcvucd st..ks i1 iu'  J;oin tine said dat... Any 

/ sibseqUcnt revision ofpay scale by the Statc Govt shaH be applicableAu th..w 
Age-ofSupiLauuivat1ou- Siiicc the ago of Sup&i mini Uion ii 	UI c\ittit 	/ 

t 	)isona1Acouutatits I Divisoii1 Aci_ounts Olhcu z wui L i i in i k.t IJ a. t lii in i i i1 i 
? coiu.çpl cifl .A 	(A&13) Mcglidhiya is 60 yc..in 	p1u.. bic to ih... LLiI[II Cuvt 

. 	
mpJoyccs,thcy shall be, as a special thspcnsauon, aflowt..d i gcin I c...xtcniou ofsuvit..c 

&' Wi13L,•W1)' discriirnaUon for two ycirs ovcr the c,ic(ing 	t •i.jn...i 1iuiw1ttioiu of 58 
ycus6p1hcab1c to the cmployccs of SLJLC Govt of Aiim i Iwl 1'idvth, Subjt.t.t to the 
qondon ihatthe retirement age of the Divisional Ju..counitnt I Dviioii1 A...otiiils 

Otfic 	transferred to the Statc Scrvicc will be as is olduLd by flit Cuti ii Go4 horn 
: ............ 	. 

for  
,, 	 - 

tiin e to tirnc 	thur cinployccs 
(111) Scnority under State Govt - The rnkrsc WInol d of 1>1' iiooil At ouffi nl / 

•iisioiia1 Accounts Officers takcn over to the cadre of S1:lc uvt . ;haJ ewil moe to be 
c sain a cxsUng on the date of taking over the cacke by fl 	;t t.• (iivL 

(1 \') Jteu uitiueut- 
 

The iciuUtncnt to the I)USt  ol L)i ritm il At.0 niffl4iffl ;iltci utkinj .-,uv i 
by the.- go.'.t. o LAriin:ielml. 

• 	.:; 
tbc-cadrc, the 8tatt. ( U4\1. :h;dI flu iiiihle iaiit:ibIc 

	

the 	nacba1 Pradesh Service Rules to pi 'dc ailcq uat r pi omol iunal 

..................for thc..cadrewbjch slia1lhowc,vct .ç)( he -1es; t& 	tagcuu titan what i 
ivaiJab1c undcr the adtniiii Uatvc coniiol of A..G.(A&L) 	i;ghal;tya. Till such niles ate 

the promotions shall be rcgulatcd by th cxi;u( u H; / insli net ioii a;plieable 
......... 

çVi)Traiiiing / Dcjrtrtnienhl Exauiinatio.n - State Govt. slial i with a VCW 10 P1ti\i(lt 
adequate qualified rnanpowcr to the thkcn over cadi o Div ;iouai Accouiitwils / 
Divisional Accounts Officers, cvolvc a sytcui of theoretical / p ;u: ical ti aiiiiw in Public 
Works Accounting systeur and functioning of Public Ww 	visiou and a ;uiiahle 
departmental examination cotiiparab!e to the existing linininj and 	aininat inn In etisni e 
that.thc cx.iting quality and rcgulatity of rendition of cunuid:; to the A.G.(A&li) 

• Meghalaya is maintained. 
(Vii) Trausfers and postings- The l.ran;fcr and postings o 1 Di viaunaI A ecoutitantS I 

• - -. .,.Diyisional ,Accounts:O.fficcrs, shall .be made by the State Gm'cn in sent. No cu iployce fi ot u 
the state Govt, shall be posted to the regular chat -ge of any division unless he / she hat; 

'-..4coEnplctcd the special training required in Public Works Aceni.w(inp ;ys1cu i as well as the 

fjQg of the Public Works Divisions and has 	jeija'uit1y qti;ilificd in nit 

!! 	app10P1tthe_(JLlu.lrtI1Wi)UiI c>:niiir ;tiUII to he intiuduccd by th- 	( inv. or Ar IlitaLlial 

PflZE iiiCfuTdt 	1lLiiU)Ll(VJl 	;itituiin 	tb 	t ui 	lli 	I 	t. I ii ul 
accounts and Tieauiics, Aruiracitat l'iati1Ø.ovL stt;tll 	the 111wcts. In aslu 3 ili( ;iiry 

\.\ rij10 cc oI thc St.itc..duvt Is I )vr lull ti 	uurii utk IDi 	in 	4 LOillil ()t it 	on a 

	

ci ud s br a SJ)CC tied 	Rid, tlI the j)tL is fit led by r egn I;ii 
personnel: 	. • 	. • 



- 

U) Disciplinary Authority- Spbscqueit Lu the Liausler of hc c;ithc to the Stale ciovi. 
Director of. Accounts and Trcastrics, Arutiaclml Ji atkJi Govt. shdJ be (he 

dcpIinary authority iu rcspcct of Divisional Accountants / I 	i:iiml A ccuniW 

	

Jc 	.OlIiccrs. 
• (IX) Uvporling anti Reviewing 011itir- The Lxccutive lliies 44,  the va ww; 

dIVJS1un' lhIll coiltwue to be the lCportlng ofla.0 kn (hiL pw po i of v un up of Aninu.h 
oufidcniiaI Reports in rcspcct of 	 / L)ivjsjoathl Aecon, 	OJiceus 

• 	wdrking under them. ThcFA/AO of the couiccuuucil tkpa iueuU JuaIh he the Revicin 
Offlccrmiuicl Director ofAccouis and Treasuries, Arwuachni Immiesh shall tiutuctiun as i1it 
accepting auLhorIy, 

	

• 	5. 'rausitiojnil l'rovisioiis- Till such time thc Stale Govt. ii at uics aippu opriale rules 
cauiccrniumg conditions of service of the taken over cadic, the incumubeuits sbaU be 

	

• 	govéd .1y.the rule hitherto in force 
Power to relax- Where the Govt. ofArunachal l'radcsh is of lime opinion that 

	

• 	it i nccèssar or cxpcdicnt to do so, it shall, after couultation \vitlu the 	- 
ConipiroJier & Auditor Gcneral of India, by an order fur reasulis to be 
rccoiJcd in.iting, relax any of the provisions of these terms and tnditiun 
with respect to any class or catcgory of persons. 
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Acwuntant General tA & E) Megh&' 	etc. Sk. 

Shii R.Pratliapan, 

Sb Shri V.Raghavan 

DnisimaI Accountant 

0/u Eevutive Eruziiieer Civi) 

Ziro Civil Division, Department of Puer. 

P.O. Ziro, Dist. Lower Subansiri, 

Arunachal Pradesh, 

Ic. 
2. 	Shr Habung Lalin 

Sb Slul Hitnmg Tass.:' 

A-Sector, Naharla un g 

Papumparo 

Artinaicial Pradesh. 

SIMAIN 	4 



Sm Kehab (hancira Das.  

Shi Krnni Kuwar Da 

Aecn rr 

.tdJa RS I) Smgchung 

Tenp 	 \%est Kmeng 

Dtnct, Arunachal Pradesh 
/ 

' 	'son .tcnh*h hu2e%, 

sm shri H.. NJhat 

D.1-0sionalf Accountant1  

(Wo Ole Executive Fnginetr,  

RWIY. Ziru, ArunachtI Pradeh. 
L- 	 rtE f 

. 	Shri Rthint1'a Kumar fleb, 

i:ate. Ramanj Mnhan fleb, 

D;ion 	.&ccountant, 

OIc the 	itivc.En&inecr, 

I & FCD Tezu, Arunachal Pi'adeh. 
P' 	LU1 

6. 	Shri t)tpat Mahanta. 

Sin Shri Krhna Kant Mhtntat 

Divi-,donwl Acointant, 

O/o the Executhe 

Uimpoviie pflf, 	).jj 

Arunuviial Pnidesb. 
'uPfI 	$'Ei 

7 
/ 

OV 

. . 

wr.g. 
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7. Shri Jiac I%lubi Tada,. 

hn 

Divisliopai Aceountant 

OJo the Execti've Eninccr, 

.Pppare R.%\D. 

Ar ana ch -Al Pr*deh. 

 

8 Shil Ma'ay Bhusan Dey 

slo Shri 'Braiendra Chandrt Dvy, 

Lna1 AommOnt, 

Jo the Executive Eneer, 

TiE &FC flivsion. 

ArwihtI Prdesh, 
t'17 7tI'4.. 

9. ShrThigTarnin. 

Sio I ate Rage Murch 

i.)1ionI Accountant, 

(i/o. thc F1xccutrve Engincer. 

E1eetrka Dhision 

Daportlo L)epartmeni ot' Power, 

Arunachal Fradesh. 
Ot1. (JPp1 	$cAt#tJSePg. 

 

Rportdent. 

The htunhlc petition of the Petitioner ah'uued 

10, 	LL.tz.41 	4,,L ti....t . 

4i A64 	fl&, 4 j m4' 

4.tti- 	_ IlM4 , A e4tJ 

4 
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Noting by Officer or Serial Dote Office notes, reporLs, orders or proceedings 

Advocate No.  wthsignatitre 

2 
4 

WP(C)No3992/2002 

EFORE 
H( N'BLE HE CHII F JUSTICE MR BS REDDY 

HO I'BLE F' R JUSTI E T NANDAKUMAR SINGH 

16-0 -2006 

The view aken 	by 	the 	Central 

Adrn nistrati e 	Tribi nal, 	in 	our 	considered 

Opifli )fl, 	is not itiated 	for 	any 	reason 

whal ;oever equiring our interference exercising 

the power of 	CE rtiorari 	jurisdiction. 	The 

impu jned o der doe not suffer from any error 

on if e face f the rec ord. 

The It 	petiti n shall accordingly stand 

dismssed. 

CJ'J 	-JuS ti'C 

CERTI D~To E T UE 0~y 
Date NC3 	2-9 2.5 	 rintendenC...yingseci /  

Gatihati High Court 

2-' 	0G 	 Authorised U/S 76, Act 1, 1872 

* 


